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INTRODUCTION 

I, the Chairman of the Public Accounts Commmittee, having been 
authorised by the Committee, do present on their behalf this Hun-
dred and Thirty-Ninth Report of the Public Accounts Committee on 
Action Taken by Government on the recommendations contained 
in the 130th Report (Fifth Lok Sabha) relating to the Ministry of 
Commerce (Coffee Board). 

2. On the 31st May, 1974 an 'Action Taken Sub-Committee was 
appointed to scrutinise the replies received from GovernmE!'nt in 
pursuance of the recommendations made by the Committee in their 
earlier Reports. The Sub-Committee was constituted with the 
following Members:-

Shri H. M. Patel-Convener 

2. Shri Sasankasekhar Sanyal. 

3. 'Shri J agannathrao Joshi 

4. Shri S . C. Besra 

5. Shri V. B. Raju 

6. Shri Mohammed Usman Arif 

7. Shri P . Antony Reddi 

8. Shri Narain Chand Parashar 

9. Shri T. N. Singh 

3. The Action Taken Sub-Committee of the Public Accounts 
Committee (1974-75) considered and. adopted this Report at their 
sitting- held on 28th February, .1975. The report was finally adopted 
by_. the Public Accounts Committee on 22nd March, 1975. 

4. For facility of reference the main conclusionsjrecommendations 
of the Committee have been printed in thick type in the body of the 
Report. A statement showing the summary of the main recommen-
dationsJobservations of the Committee is appended to the Report. 

(v) 



(vi) __ : _ 

5. The Committee place on record their appreciation of the assis-
tance rendered to them in this matter by the Comptroller an~ 
Auditor General of India. 

NEW DELHI; 

March 24, 1975. 
Chaitra 3, 1897 ( S) . 

JYOTIRMOY BOSU, 
Chairman, 

Public Accounts Committee. 



CHAPTER I 

REPORT 

1.1. This Report of th~ Committee deals with the action taken 
by Gov~rnment o~ the recommendations contained in their 130th 
Report (5th Lok Sabha) on the Audit Report on the Accounts of 
the Coffee Board for the years 1965-66 to 1971-72, relating to the 
Ministry of Commerce, Coffee Board. 

1.2. Action Taken Notes have been received in respect of all the 
46 recommendations contained in the Report. 

1.3. The Action Taken Notes on the recommendations of the 
Committee have been categorised under the following heads: 

(i) RecommendationsJobservations that have been accepted by 
Government. 

Sl. Nos: 1-12, 15, 17, 18, 20-21, 23-31, and 33-45. 

Oi) Recommendations[observations which the Committee do 
not desire to pursue in the light of the replies of Govern-
ment. 

SL No. 32. 

(iii) RecommendationsJobservations replies to which have not 
been accepted by the Committee and which require reite-
r ation. 

Sl Nos. 19, 46. 

(iv) Recommendations[observations in r espect of which Gov-
ernment have furnished interim r eplies. 

Sl. Nos: 13, 14, 16, 22. 

1.4. The Committee hope that final r eplies .in r egard to the re-
commendations to which only interim replies have been furnished, 
will be submitted to them expeditiously after getting them vetted 
by Audit. 

Expansion of A reas Unde'I' Coffe·e (Paragraph 2.8 S. No. 7) 

1.5. In paragraph 2.8 of their 130th Report (Fifth Lok Sabha) of 
the Committee had made the following observations regarding 
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drawing up of a time bound target plan for expansion of area under 
coffee. 

"2.8. The Committee desire that the Coffee Board should im-
mediately draw up a time target plan for expansion of 
area of coffee in consultation with the State Government 
concerned." 

1.6. The Ministry of Commerce in their reply dated the 16th 
November, 1974 have stated: 

"Field Surveys have been undertaken by the Coffee Board to 
select and identify areas suitable for coffee culture in the 
states of Assam, Andhr.a, Orissa and Mahar ashtra. At-
tempts are being m ade to obtain the collaboration of the 0 

Forest and the Horticultural Departments in those various 
Stat es o set up exploratory and pilot project to encour-
age coffee cultivation and to include coffee into the local 
horticultural and fa;rming systems obtaining in these 
areas. Recently, the Board have initiated surveys and 
comprehensive target plan w ill be drawn up by the Board 
for expansion of areas u nder Coffee." 

1.7. The Committee note that the Coffee Board have n cently 
initiated surveys and a comprnhensive target plan w ill be drawn up 
for expansion of areas under c ffee. C nsidering the fact that the 
scope fo1· export of coffee has increased with the expiry of the agree-
ment which had imposed restrictions on the member countries of the 
International Coffee Organisation and, t hat il1ten,al consump'iion of 
4:offee has also gone up, the Committee trust that a realistic plan for 
the expansion of coffee in all the suitable i·egions would be finalised 
expeditiously on the basis of tl e findings of the su.rveys now in pro-
gress. The Committee would like to be infol'med of the outcome. 

1.8. The concentration of coffee. plantation in one or two regions 
is fraught with the i·isk of attack of pests and destruction of sub-
stantial IJ?rtion of the Cl'Op, as had happened in Ceylon. In the 
opinion of the Committt'.e, it is therefol'e necessary that coffee pro-
duction should be distributed in all suitable areas like Andhl'a, 
Assain, West Bengal, Tripura, Andaman, etc. and the process should 
start immediately. . 

(Paragraph ·2.9-S. No. 8) 

1.9. In paragraph 2.9 the Committee had made the following 
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observations regarding development of coffee production in Andhra 
Pradesh: 

"In Andhra Pradesh where the results of Coffee r'roduction 
are encouraging and a survey undertaken by the Forest 
Department has indicated that abou t 15,000 to 16,000 acres 
are available in Vishakapatnam and East Godavari District 
for profitable in troduction of Coffee, necessary steps should 
be taken to ensure that this area is brought under Coffee 
cultivation according to the plan and the State Govern-
ment assisted financially to the ex tent necessary. This 
is more necessary for the r eason that it will help extreme-
ly backwar d areas and tribals and other backward com-
munities living on them. The Committee desire that 
the Ministiy 0£ Home Affairs (Tr ibal Welfare) should 
take advantage of Coffee developm ent in the area to make 
a dent in the problems of high unemployment amongst the 
tribals, low wages and lack of medical, housing and other 
amenities." 

1.10. In their reply dated the 16th November, 1974, the Ministry 
of Commerce have stated: 

"Andhra Prade~h Government have forwarded for technical 
advice of the Coffee Boar d a scheme for expansion of coffee 
cultiva tion in Chin tap.alli Agency Forest area in Vizag 
District covering an area of 1,000 acres. Another scheme 
for bringing an additional area of 2,000 acres under the 
aegis of the Girijan Corporation is also being formulated 
by them. The project, covering the above mentioned 
schemes, is under preparation by the Coffee Board as part 
of Government of India's programmes of development of 
plantations in hilly areas for improvin g the economy of 
the tribal population during the Fifth Plan. The Ministry 
of Home Affairs is also being requested to take advantage 
of the Schemes." " 

1.11. The Committee note that various schemes have been pro-
posed for the development of coffee in Audhra Pradesh. The Com-
mittee trusts that in the new schemes that may be evolved for the 
expansion of coffee cultivation care would be taken to see that the 
small sec.tor is given every encouragement, and indeed schemes are 
so geared as to make it possible for small holdings to develop and 
expand. The Committee1 would await a folrther i·eport on the pro-
gress of the schemes proposed in Andhra Pradesh. 
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1.12. In this context, the Committee would also like to be ap-
prised of the specific steps taken by the Ministry of Home Affairs to 
encourage (Workers Co-operative) coffee cultivation in the 'tribal 
areas. The Ministry would, no doubt, ensure that the tribals are 
not in any way allowed to be exploited by the traders and middle 
men. The Committee would suggest that coffee cultivation in such 
area should be entrusted to Workers Co-operatives. 

Coffee Production in Assam, Orissa and West Bengal (Para 2.10-
S. No. 9) 

1.13. Observing that Coffee Production in Assam, Orissa and West 
Bengal was still in an experimental stage the Committee in para 
2.10 had made the following observation: 

"In the States of Assam, West Bengal and Orissa where 
Coffee production is still in a somewhat experimental 
stage, the Committee stress that research efforts should 
be intensified to make coffee production a success within 
the shortest possible time. Thereafter necessary steps 
should be taken to expand the area under production." 

1.14. In their reply dated the 16th April, 1974 the Ministry of 
Commerce have stated: 

"The Government of Assam have formulated a Scheme for 
commercial cultivation of coffee on 2,300 hectares under 
the proposed Corporation for Development of Plantation 
Crops. The Government of Orissa have also informed 
Coffee Board that schemes are under preparation for 
cultivatio1i. of coffee on a sizeable area, during the Fifth 
Five Year Plan. 

As mentioned earlier, the Coffee Board is preparing a com-
prehensive project for the expansion of coffee cultivation 
in Andhra Pradesh, Assam and Orissa, in consultation with 
the State Governments for implementation during the 
Fifth Five Year Plan. 

The West Bengal Government authorities do not appear to 
be enthusiastic about introducing coffee into the State 
for commercial cultivation. ·However, the Coffee Board 
will be asked to conduct fresh survey and submit report 
on the suitability of land in West Bengal for Coffee cul-
tivation so that efforts should be made to impress upon the 
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State Government and individuals about the availability 
of areas suitable for Coffee cultivation." 

1.15. While the Committee note the efforts being made to formu-
late schemes for coffee cultivation in Assam and Orissa, they are 
not hap·py about the lack of enthusiasm on the part of the West Ben-
gal Government to introduce Coffee into the State for commercial 
culivation. The Committee note that the Coffee Board would be 
conducting a fresh survey and submit a report on the suitability of 
land in West Bengal for Coffee cultivation so that the State Govern-
ment could be persuaded to take up commercial cultivation of coffee. 
The Committee suggest that this fresh survey should he completed 
expeditiously and further vigorous steps taken in the light of the 
results of the survey. 

Workin·g of Coffee Developm ent Plan (P(l.r<J.graphs 2.25 and 2.46-
S. !Vos. 13-14) . 

1.16 . Expressing regret that the Coffee Development Plan laun-
ched towa·~·ds the close of 1956-57, with emphasis on bringing out 
the potentialities of small holdings, had not helped the small gro-
wen; to the desired extent, the Committee, in paragraphs 2.45 and 
2. 46, had observed: 

"2. 45. The Commit tee regret to observe that the Coffee Deve-
lopment Plan launched towards the close of 1956-57 with 
emphasis on bringing out the potentialities of the small 
holdings has not helped small growers to the desired ex-
tent as will be seen from the following: 

(i) The facility of loans under the •scheme of the hire pur-
chase of equipment and replanta:tion has been made 
available even to large growers who may not merit such 
assistance and who can afford to borrow from market at 
higher rates of interest. 

(ii) Out of total loan of Rs. 507 . 36 lakhs disbursed upto 1972-
73 an amount of more than 50 per cent is accounted for 
by hire purchase of equipment and machinery scheme. 
Out of the amount of Rs. 261.95 lakhs (total 77892 
hectares) given under thios scheme, the small growers 
r eceived only Rs. 159.95 lakhs whilst the large growers 
(58561 hectares) Rs. 102 lakhs. According to the Sub-
Committee appointed by the Board to study the prob-
lems of small growers, more enlightened among the 
planters benefit more by such assistance, while those 
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in small growers category accounting for 97 per cent 
of the to tal registered growers have to carry on by and 
large on their own. It has been admitted by the Board 
tha t there has been difficulty even in organising co-
operatives to provide custom service in equipment like 
sprinkler to the small growers who cannot themselves 
afford to go in for this comparatively costly item. 

(iii) Out of total area of 1,20,000 acres requir ing replanta-. 
tion according to the Boards estimate in 1964, the re-
plan t ing loan scheme covered only an ar ea of 3,418 
acres. According to the Board's estimate an area of 
55 ,000 acres has been r eplanted so fa r by the growers 
themselves or with assistance from other sources. 

(iv) Ou t of the total amount of Rs. 53 . 57 lakhs sanctioned 
under replanting scheme started in 1968-69 the large 
growers received as much as Rs. 36.63 lakhs and small 
growers only 16. 94 lakhs. 

(v) TJnder the Intensive Cultivation Scheme s tarted in 1956-
57 particularly for small growers, only loans of 
Rs. 100 .68 lakhs have ' been disbursed dur ing th~ period 
of 16 years. Out of total planted area of 1,47,260 acres, 
belonging to the r egistered small holders only area of 
14,965 (10.8 per cent) acres has been covered under 
the scheme during the period of 16 years. 'l'he target 
proposed for the Fifth Plan is 5,000 acres, involving 
a total outlay of Rs. 91' lakhs. The slow progress of 
the schemes, the Committee understand, is due to the 
fact tbat these loans are advanced against the mortgage 
of immovable property. The handicap of the small 
growers is his prior indebtedness and difficulty in pro-
curing do,cuments to establish his legal t itle. The pro-
vision made by the Board to permit the borrower to 
utilise upto 30 per cent of the loan for discharge of prior 
debt has often proved inadequate. 

(vi) For repayment of loans, the small growers enjoy a 
meagre concession of only 1- per cent in the rate of 
interest as compared with large growers. T!:le large 
growers are charged net rate of interest of n per cent 
and! the small growers 7t per cent. 11t has been stated 
that it is not desirable to charge a higher rate of in-
terest on the loans advanced to large growers on the 
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analogy of the approach adopted by commercial banks 
or other financial institutions as such an approach on 
the part 9£ the Board is most likely to defeat the pur-
pose for which the plan was launched. The Commit-
tee are unable to agree to this . 

2.46. The Committee are dissat~sfied with the working of the 
Coffee Development Plan. Although the area under culti-
vation of small growers (77,892 hec tares) at present is 
larger than th '.lt ·of large g rowers (58,561 hectares) their 
total production of coffee is still less than · tho.t of large 
growers. It is possible that this is so because small gro-
wers have not received adequ ate attention . 'During the 
year 1970-71 average yield per hectare was as low as 64.42 
kg. in case of small holdings, as against 11021.19 kg . in 
case of large holdings. In order that the Development 
Plan should have the desired impact on increa·sing the 
productivity of the small growers, the Committee strongly 
feel that the Development Plan needs reorientation. The 
Committee d·esire that action may be taken on the follow-
ing lines:-

(i) sufficient funds should be made available for assistance 
to the small growers at more liberal terms of repayment 
with higher percentage of subsidy. 

(ii) large growers who can afford to borrow from commer-
cial banks should either be discouraged from the Deve-
lopment loan schemes or charged the market rate of in-
terest. 

(iii) The Board should with active co-operation of the State 
Governments encourage setting u p of co-operatives of 
small growers which has not been done very much so far 
as that they may have the benefit of machinery an'd 
equipment which individual small growers cannot 
afford to purchase. 

l.17. In their reply dated 16th November, 1974 the Ministry of 
Commerce have stated: 

"The Coffee Board has been asked to examine these recom-
mendations thoroughly and submit proposals for incorpo-
rating certain changes in the Schemes, wherever neces-
sary, so that these are made more attractive tt; the small 
growers. The proposals when received from the Board, 
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will be considered by the Government in order to see 
what changes jn the Coffee Board S<.:hemes are required to 
be made. 

1.18. The Committee very much regret that their recommenda-
tions or making the Coffee Development P lan attractive to small 
growers has not been acted upon with the necessary promptitude. 
In view of the fact that the small coffee growers suffer from a num-
ber of handicaps such as prohibitive cost of machinery and equip-· 
ment lack of water resources on the plantation, di fficulties often 
faced in obtaining institutional finance, his p:rior indebtedness, etc., 
the Committee would desire that their recommendations in this 
regard should be given effect to as expeditiously as possible. 

Loans to Cooperative Societies (Para 2.54-S. No. 16) 

1.19. Referr ing to the dropping of a propos3l to grant loans to 2 
cooperative societies in 1973-74 due to lack of fonds the Committee in 
para 2.54 had made the following observations: 

"A loan of Rs. 1 lakh paid to a Coffee Proc ssing and Coopera-
tive Society during 1964-65 for expa nsion of its curing and 
other facilities was repaid by the socie ty promptly. But 
proposal to grant similar loans to two cooperative societies 
during 1973-74 was dropped as a re.'ult of drastic cut in 
funds by Government on the Budg:=t grant. The Com-
mittee are anxious that cooperative secbr should be en-
couraged to undertake or expand processing and curing of 
coffee and should not be denied financial assistance by 
the Board. The Committee desire that the requests of the 
societies should be considered during the financi al year 
1974-75." 

1.20. The Ministry of Commerce, in their reply dated the 16th 
April, 1974 have stated: 

"The Coffee Board has been asked to examine the matter and 
submit proposals for Government's consideration imme-
diately. The proposals when received from the Board, will 
be considered by Government." 

1.21. Referring to the dropping of a proposal to grant loans to 
two cooperative societies during 1973-74 due to lack of funds, the 
Committee had observed that the cooperative sector should be en-
couraged to undertake or expand processing and curing of coffee 
and should not be denied financial ;assistance by the Board. The 
Committee note that the Coffee Board has been asked to examine 
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this recommendation and submit proposals. The Committee may 
be apprised in due course of the proposals and the specific steps 
taken to encourage the processing and curing of coffee in the co-
operative sector. 

Structure of Coffee Board (Paragraph 3.12-S. No. 17) 

1.22 In para 3.12 the Committee had made the following observa-
tion regarding the structure of Coffee Board: 

"Although under the Coffee Act the production and distribution 
of coffee is controlled by the Coffee Board, the Committee 
find that in actual practice the interest of large growers 
is playing a decisive role in entire operation of the indus-
try. According to information given to the Committee, out 
of 31 firms of pool agents and curers, 8 are owned by large 
growers; besides some of the directors and share-holders 
of companies and cooperatives may be large growers. 
Again the firms owned by or having interests of large 
growers purchase coffee in auctions for internal consump-
tion and export. The Committee are of the opinion that 
as it is, the Board is serving the in terests of the large 
growers and large traders. The Committee desire that 
Government should look into this vital aspect and ensure 
that the Board primarily serves the interest of public at 
large and consumers. With this end in view, Government 
should review the entire structure of the Board and its 
statutory committees which have overwhelming represen-
tation of large growers. The Committee strongly feel that 
the representation given to the consumers especially in 
deciding marketing and pricing policies should be at par 
with that of growers as otherwise the public interest will 
suffer." 

1.23. In their reply dated the 16th November, 1974 the Ministry of 
Commerce have stated: 

"Suitable changes are being made in the structure of the Coffee 
Board and increase representation of consumers on the 
Board and its Committees is being provided by amending 
the Coffee Rules." 

1.24. While the Committee note that, in pursU1ance of their 
recommendation, suitable changes are being made in the structure of 
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·the Coffee Board and increased representation of consumers in the 
Board and its Committees being provided by amending the Coffee 
Rules, the Committee desire that this should be given effect to im-
mediately under advice to the Committee. This should be reflected 
in the Annual Report. of the Ministry. 

Remuneration to Pool Agency (Pa'ra 3.13-S. No. 18) 

1.25 While examining the system of payment of remuneration to 
Pool Agency the Committee in p ara 3 .13 had made the following ob-
servations: 

"The functions of the pool agency and cur ing of coffee have 
been combined in the same firms. These firm s therefore 
get remuneration for the agency and curing. Apart from 
agency remuneration at the rate of Rs. 27 per tonne 1 per 
cent on the total payments to the growers is paid to pool 
agents. It was admitted by the Commerce SecreLary that 
the system of payment of 1 per cent on the sales was un-
sound as this did not correc tly repr esent the return on the 
capital employed on the curing work. If so, the Committee 
are surprised how this defective system was adopted in the 
past and still being continued. The Committee were in-
formed that the report of the Cost Accounts Officer who 
recently went into this question was under consideration. 
The Committee would like to be informed about the final 
decision in the matter." 

1.26. The Ministry of Commerce in their reply dated the 16th 
N~vember, 1974 have stated: 

"A study was made earlier and the Report of the Cost Accounts 
Officer was considered by a Sub-Committee of the Coffe€ 
Bo1;ird. It was inter-alia decided by the Board tha;t instead 
of allowing 1 per cent remuneration on the ultimate return 
to the planters in each season, a provision might be made 
for this purpose for the two seasons 1972-73 and 1973-74 
based on the average return paid to the curers durng the 
previous three seasons, namely 1969-70, 1970-71 and 1971-72. 

A new Cost Study is now being conducted by a Cost Accounts 
Officer of the Govermnent for fixing the remuneration for 
1974-75 onwards. The matter will be further examin~d by 
Government, after receipt of the report of the Cost .Ac-
counts officer." 
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1.27. The Committee .note that in respect of payment of remun-
n~ration to pool agents, it has been decided, on the basis of au 
·earlier study made in this r egar d, to make a provision for 1972-73 
.and 1973-74 based on the average return paid to the curers during the 
previous three seasons ( 1~69··70, 1970-71 · and 1971-72) instead of al-
lowing 1 i1er cent remuneration on the ultimate return to the plan-
ters in each season and that a new cost study is now in progress in 
regard to the fixation of remuneration from. the 1974-75 season on-
wards. The Committee desire that the n ew cost study should be cx·-
pedit.ed and the Committee informed about the final decision taken by 
Government in this regard. 

·Takin g over of Pool agency and curing establishments (Paragraph 
3.14-S. No. 19) 

1.28. In paragraph 3.14, the Committee had observed as follows: 

"The Committee recommend that pool agency and curing estab-
lishments should be taken over forthwith and no labour 
saving devices like introduction of polishing machine 
should be allowed". 

1.29. The Ministry of Commerce, in their reply dated 16th Novem-
.ber, 1974 have stated: 

"It may not be advisable to separate curing and pool agency 
functions. Taking over of the curing establishments will 
amount to nationalisation of the coffee curng industry. 
Even if Government decides to nationalise, it will have to 
be done in a phased manner. The Coffee Board has no re-
sources of its own, and the entire compensation willl have 
to be met from out o.f the Consolidated Fund O·f India. 
Apart from the present economic situation of the country, 
whether the nationalisation is necessary has to be gone 
into. In view of the increasing production of coffee, there 
is scope for one or two additional coffee curing works to 
come up, and the Coffee Board is trying for the organisa-
tion of the curing works in the cooperative sector." 

1.30. The Committee reiterate that their recommendation to take 
·uver the pool agency and curing works should be examined expedi-
tiously in all its aspects before arriving at a decision. The Com-
mittee would like this examination to be completed very expedi-
tiously and would like to see the detailed report of the examination 
carried out. 
'29!30 L.S.-2. 
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Coffee Exports: ·(Paragraph No. 3.43 S. No. 22) 

1.31. In pragraph 3.43, the Committee had made the following ob-
servations relating to the export of coffee through the Coffee Board:. 

"The present system of exporting coffee through private trade 
is fraught with manipulations by exporters by inter-lock-
ing capital with marketing and bl~nding firms abroad. In 
case of exports to East European countries the Coffee 
Board have from 1972 made certain sales directly and going 
through State Trading Corporation. The Committee strong-
ly recommend that the Board should canalise the entire 
export through the Coffe~ Board instead of private chan-
nels. Besides, they-should also explore the possibilities or-
opening coffee depots for retail sale abroad For propa-
ganda purpose they should combine their efforts with that.. 
of Tea Board." 

1.32. The Ministry of Commerce, in their reply dated the 16th 
November, 19174, have stated: 

"The recommendation that the Coffee Board should canalise 
the entire exports through the Coffee Board instead of 
private channels will have to be examined in detail m 
order to see how far it can be implemented, especially in 
the context of the present economy of the country and als0> 
in the light of maximising utilisation of available agencies 
like the STC branch offices abroad. A cost project analysis 
of the proposal will have to be worked out and the Board'. 
will examine this question in depth. The market for Tea 
& Coffee over-lap and they being rival beverages combined 
propaganda efforts will in the view of the Coffee Board: 
be counter-productive. Government agree with this view.'" 

1.33. The Committee are most unhappy that no concrete actiow 
appears to have taken so far on their recommendation to canalise the-
export of coffee through the Coffee Boord instead of private chan-· 
nels, even though their Report had been presented as early as in 
April, 1974. The Committee insist that the recommendation be pro-
cessed immediately and final outcome reported to the Committee 
within three months. 



Instant Coffee lnd'UStry 
(Paragraph No. 4.10 Sl. No. 26) 
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1.34. Expressing regret over the unconcerned approach of the 
Coffee Board towards the activities of the instant coffee industry' 
dominated by foreigners, the Committee in paragraph 4.10, had made 
the following observations: 

"At present 4 plants in the country are producing instant 
coffee having an installed capacity of about 2,000 tonnes. 
It is regretted that almost all the four plants are con-
trolled by Foreign Monqpolists, and the Coffee Board has 
been concerned about this. The actual production of in-
stant coffee had increased from 1361 tonnes in 1970 to 1847 
tonnes in 1972. The quantity sold for internal consump-
tion had increased from 1021 tonnes in 1970 to 1307 tonnes 
in 1972, but that sold for exports had only increased from 
232 tonnes to 382 tonnes, in spite of the incentives given 
by Government. The bulk of the exports have been made 
to USSR and Yugoslavia. The general feeling of the 
manufacturers is that the ex-factory price of Indian instant 
coffee is high and that it is outpriced by Brazilian, East 
African and other coffees which sell at considerably 
cheaper rates. The ex-factory price of the instant coffee 
is stated to be Rs. 53 per Kg." -

1.35. The Ministry of Commerce in their reply dated the 16th 
November, 1974 have stated: 

"The recommendation of the Public Accounts Committee that 
a cost analysis of the production cost of the instant coffee 
plants should be made early with a view to regulating 
internal price is noted. One of the four instant coffee 
plants, namely, 'United Coffee Supply Co., Coimbatore", 
has recently been. closed down and disposed of. The othN 
two Instant Coffee Manufacturers namely , Mis. Brooke 
Bond India Ltd., and Mis. Food Specialities Ltd. , have 
agreed to their books beiing examined by a Government 
Cost Accounts Officer, who has been deputed to undertake 
the cost study." 

1.~6. The Committee desire th at the pro-posed analysi<; of the cost 
of production of the four instan t coffee factories should be conductQ 
ed urgently and if the results of the analysis warrant it, <;teps sbo~l ci 

be taken without delay toi r egulate the t"r ices accordingly. The 
Committ~e would await a further detailed report in this regard'. 
This should be reflected in the Annual Report of tbe Ministry. 
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Paragraph No. 4.17 Sl. No. 27) 

1.37. In paragra1Jh 4.17, the Committee had made t he folim.ving 
observation regarding the proposal for setting up of :ln Instaut Coffee 
Plant in the .Joint Sector. 

"The ·c ommittee regret that no't much progress has been m ade in 
processing the proposal for setting up an instant coffee plant in the 
joint serto:r during the last 2 years. The Board ha., not P.ven cared 
to consult Ministry of Commerce in this regard. This gives a n im-
pression that the Board wanted the husine~s to r emain in the hands 
of foreign companies. The Committee desire that the various issues 
a r ising out of the prO}lQsal should be settled early. The Committee 
are of the opinion that the instant coffee industry has gr eat poten-
tiality for export and the Board should the1·efore prorf"ed in the mat-
t er wi thout involving any pl'ivate entreprenem·. The Comm ittee 
w ould Jike fo know the outcome of the proposal" 

1.38. The Ministry of Commerce in their reply dated the 16th 
November, 1974 have stated: 

"The Coffee Board has been asked t.o consider th e> riues1 1011 of sct-
1ting up of an Instant Coffee plant in the joint secfor." 

1.39. The Committee desire that the qllt><;tion of esta bfo hing an 
instant coffe<' lant in the joint sccfor slti:mld be deciried w ithout 
fUl·ther 1oss of time. 

Coffee Research 

(Paragraph No. 6.8 SL No. 33) 

1.40 . In paragr aph 6 .8 the Committee had made the following 
observations on coffee research: 

"WhilP th~ Committee appreciate the work done l: j' ths Research 
Departmen t in the field of plant breeding, plcmt pr otedion and plant 
n u trition. they regret that the results of the rese;:i,rch work have 
b enefited only the large growers. The extension ser vices of the 
Coff Pe Board till recently were engaged primarily in nvErall crop 
i mnr ovement on the larger and better organised 1~T1i.ts, to achieve 
·qnick increase in overall production. The Committ0e an! anx ious 
that some po!'itive and effective measures should bn ta Ken to bring 
bem~fits of re~earch work to the holdings of numerol~S srw:1ll grower:; 
w ho constitute nearly 97 per cent of the toral numb~r of growers so 
a~ to increase their productivi ty and ens1.tre profit? bi~ity. ,. 
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1.41. The Ministry of Commerce in their reply dat·~li the 16th 
November, 1974 have stated: 

"AWiough the crop improvement has been mo-Tf' m r.he case of 
large h0lding" than compared to the small holdings, thRJ.~ are certain 
areas particularly in Coorg where the small growers also maintain 
thei"r holdings at very high productive level mainly on ciccount of 
having organised themselves into cooperative sodeti".!s for obfoining 
financial and material inputs. In a plantation crop like coffee, effi-
ciency and competence is an important contributor~' fai:!ior for the 
maintemnce of high productivity and fertilitv of co.fl'e!-'. Whi1e the 
large hol dings have heen able to maintain the high le1•c[ ot technical 
competence, the small growers have suffered severe !13noicaps as far 
as efficient management is concerned. The Researcl-i Department of 
the Bo"lrd has therefore recently enlarged training progrumme at the 
Central Coffee Research Institute to step up and improve the man-
agement capacity and technical competence of the pr0priet.cry ~mall'. 
holoings by training young farmers in commercial <ln d technical as-
pects of coffee culture." 

1.42. The Committee note .that the Coff?e Board h()~ recently en-
larged the scope of its training programmes at the Central Coffee 
Research Institute to step up and improve· the manag<!ment capacity 
and technical competence of the prop1i:ietor:v small holllh~gs by train-
ing yotmg farmers in commercial and technical aspN~ts of coffee 
culture and would like to be appil'ised of the progre5!l made in this 
regard. t"• ~-;· ·-
(Paragraph No. 6.11 Sl. No. 36) 

1.43. Observing that the officers of the Research Depnrtment have 
only occasionally rendered advice to the State Government authori-
ties, the Committee, in paragraph 6.11, had made the following ob-
servations: 

"The Committee have been informed that experi>nents are being 
conducted for cultivation of coffee in Assam, Orissa and AncJamans 
since fifties under the supervision of State· Governmen.t Departments. 
The officers of the Research Department. have only occasionally ren;-
dered advice to the State Government authorities. Th~ ~ommitte.e 
desire that Research Department of the Coffee Board spould serious-
iy guide thes~ expe:9-ments~ with a view to _ororlucing t:mgible _re,s_u~t~ ., 
The Board should estabJish· their own demonstration farms or depute·. 
some tesear<;_h staff to . these S.tates like Andhra, Oris::n etc." . 
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1.44. The Ministry of Commerce in their reply dated the 16th 
November, 1974 have stated: 

''A Coffee Demonstration Farm of the Board has been func-
.tioning at Minimullur in Paderu area of Andhra Prade~h since 1971. 
A Coffee Specialist whose services have been lent bv the Board to 
Andhra Pradesh Government and a Senior Liaison 'o.mcer of the 
.Board who is in-charge of the Coffee Demonstration Farm at Mini-
.m111lur are presently looking after the extension anct cultivation of 
coffee in Andhra Pradesh. Research Personnel of thP. Board are be-
ing deputed periodically to the· Coffee areas in Andhrq Pradesh to ,, 
tackle technical problems as and when they arise. 

An officer of the Government of India with experience in Coffee 'I 
cultivation and research, is in-charge of the coffee experimental 
areas, in Andamans and Nicobar Islands. The Head of the Division 
of Botany from the Board's Research Department, visited the coffee 
experimental plots in these Islands during the April. J 974 to follow 
up the progress anri. advke on further commercial expansion. 

·1 he Chairman of the Coffee Board and a Senior Scientific Of-ncer 
visited the experimental coffee areas in Assam during May 1974. 
They were highly impressed with the growth and b<>aring of coffee, 
in the experimental plantations. They held discussions with the 
State Government Departments on the scope for planting coffee on 
a commercial scale. The State Government of Assam has drawn up 
plans for planting coffee on about 3,200 hectares in the Mikir and 
North Cachar Hill districts under the aegis of the proposed planta-
tion corporation. The scheme prepared by the State Government for 
expansion of areas under coffee is now bei.ng studied by the Coffee 
Board for inclusion under the 'Schemes for development of Planta-
tion in hill areas during the Fifth Five Year Plan'. The question of 
placing the services of a Coffee Specialist at the disrosal of Govern· 
ment of Assam to assist them in the expansion programme is beinl'{ 
considered by that Government. 

The Director of Research undertook an extensive survey in May 
1974 to locate areas suitable for coffee cultivation in Maharashtra 
and North Canara in Karnataka for extending the coffee belt along 
the west coast. He has estimated an areq_ of about 10.000 acres of 
-forest l::tnd with suitable rainfall, soil, climatic and i.rrigation facili~ 
ties is available in this hilly tract for coffee cultivation. The survey 
was followed by a team of Senior Research and Extension OfHcers of 
the B(l)ard during June 1974. After on-'the-spot discuS&ions with the 
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<Officials of the Horticultural and Forest Dep.'lrtments and after a care-
ful assessment of rainfall, climatic, edaphic, topograµnic and ecologi-
cal conditions, the study-team has located certain arccis suitable for 
<Commercial cultivation of Arabica and Robusta varie ties along with 
local cash crops. Based on their recommendations, plans are being 
drawn up for pilot projects to be located on existir.g horticultu:al 

-stations or Univer:sity Farms under the technical guidance of Coffee 
Specialists proposed to be deputed by the Coffee Board. Two such 
p rojects are to be located, one at Dharwar (University of Agricultu-
ral Sciences), and one at Dapoli (Konkan Krishi Vidya Peeth) . The 
DP.partments of Horticulture as also the Forest Dep:trtments of the 
eonce>rned States have also indicated their willingness to collaborate 
·by way of incorporating coffee cultivation into the existing horticul-
tural and farming systems in these hilly tracts under the guidance 
and technkal advice of the Board's Officials." 

1.45. The Committee had expressed the view that research pro-
jects should be followed up vigorously so that the benefits accruing 
:from such projects are not frittered away but channelise<l properly 
ior commercial expansion. Since the poteutiality for the commercial 
..exploitation of coffee in the Andaman and Nicobar Islands has· been 
-established and development of coffee in the Islands would also help 
to develop the Islands and provide gainful employment for the tribals 
in the Islands, the Committee would urge Government to pursue the 
question of commercial expansion of coffee in the isfancls vigorously. 
The Committee would also like to be info1·med of the progress made 
and results achieved in this area. This should he !'Pffoctod in the 
.Annual Report of the Ministry. 

Land encroachment 
{Paragraph No. 6.18 Sl. No. 39) 

1.46. Examining the purchase of land for the Reseqrch Station at 
'Chet.ali, the Committee, in paragraph 6.18, had mad~ the following 
<>bservations: 

"The Committee are disappointed at the manner in which the land 
'for the Research Station, Chetali, was purchased in 1947. Ten years 
after the purchase, it came to notice that a part of the land (3.65 
acres) was encroached upon by the original owners. But even at that 
1ate stage, no action appears to have been taken by the Board to 
·vacate the encroachment althqugh the legal adviser had advised that 
if the party retained the property for over l 2 years it would be diffi-
-cult to evict it due to the law of Umitation. It was onh· in 1967 tlillt 

,·, 
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the State Government authorities were moved in t ee nrntter. 'rhe 
attempts of the Board to have the name of the owner- deleted from 
reco.cdi: have not been successful and a civil suit is no\V proposed to 
be iiled. The Committee hope that this will be done without delay. 
The Committee desire that it should be examined whether responsi-
bility can be fixed for the failure of the officers in this case. The 
Committee would like to be informed about the action taken." 

1.47. In their reply dated the 16th Nove~ber, 1974, the Ministry 
of Commerce have stated: 

"A civil suit has been field by the Coffee Board at the Civil Court 
at Mercara. The Board has made a plea to the Court, inter-aHa, for 
a declaTation that the Boar d is the absolute owner of the suit pro-
perties and also to direct the encroachee to vacate the suit properties. 
In the meanwhile, it was reported, that an attempt was being made 
by the encroachee to get the Jand registered in her nqme, and notices 
~ave there~ore been issued by the Bqard 1.o the concerned Revenue 
.authorities requesting them not to entertain any application from 
the encroachee for this purpose till the suit was finally disposed of. 
The Coffee Board has been asked to. fix the responsibility fo r the 
failure of the concerned officers in this case." 

I 
1.48. The Commit.tee regret to note that the responsibility for the 

failure of officers in not getting an encroachment on the land pur-
chased for th.e Research Station, Chetali, vacated has not been fixed 
so far. This is a very old matter, th.e encroachment having taken 
place in 1957. The Ministry and Coffee Board should have pursued 
the matt.er with much greater vigour. The Committee desire that 
this should be finalised forthwith and a further repo:rt submitted to 
the Committee immediately. The question of disciplinary action 
should be pursued vigorously and fi.nalisecl 

Labour Welfare Measures and Amenities 

(P{l(ragraph No. 7.11 Sl. No. 41) 

1.49. Commenting on the inadequacy of the grants paid by the· 
Coffee Board for lab.our welfare measures, the Committee, in para-· 
graph 7.11, made· the following observations: 

"The Committee are thorounghly disappolnted at . tbc performance 
of the Board in regard to grants paid. by the Board for labour welfare 
measures i.e. medical aid and educational sti,perid. The donation of 
the Board for medical aid decreased fr9m Rs. 1,40,00() in 1964-65 to 
Rs. 80,000 in 1973-74, w)'iile that for educational stipends. decreased 
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from Rs. 2,9·6,301 in 1964-65 to Rs. 2,25,000 in 1973-74. In 1973-74 
the Board had asked for an amount of Rs. 4 lakhs out only Rs. 2.25 
lakhs were sanctioned by Government. The Committee feel that 
even a grant of Rs. 4 lakhs sanctioned for the purpose would hardly 
make any real impact on these two limited aspects of welfare con-
sidering that about 2.5 lak..h workers are employed in the coffee in-
dustry. The Committee strongly recommend that Government 
should increase the grant substantially on a per capita basis." 

1. 50. The Ministry of Commerce in their reply dated the 66th 
November, 1974 have stated:-

"The amoun t mentioned with regard to the decrease in educa-
tional stipends should read as Rs. 1,56,301 iri 1964-65 to Rs. 1,45,000 in 
1973-74, as could be seen from the figures given under the column 
Educational Stipends at page 100, para 7.5 of the Report. 

The recommendation is accepted and it will be implemented to 
the extent feasible." 

1.51. Commenting on the very meagre grants paid by the Board 
for labour welfa:re measures, the Committee had recommended that 
Government should increase the grant substantially on a per capita 
basis. The Committee note that theh- recommendations for increas-
ing the grant for labour welfare measures suhsta11tir:1II.r on a per 
capita basis has been accepted by Government, and will he imple-
mented to the extent feasible. The CommHtee would, however, like 
to know the extent to wltich such grants have been increased imme-
diately. 

(Paragraph No. 7.12 S. No. 42) 

1.52. In respect of amenities and working conditions of workers, 
the Committee, had made the following observations : 

"The Committee have been informed that under the Plantation 
Labour Act it is obligatory on the part of planters to provide ameni-
ties to workers on Coffee -Plantations and it was essentia1ly a St'ate 
subject. During their visit to some Coffee plantations and Curing 
works by the Study . Group of the Committee, they were informed 
by workers about lack Of amenities, poor YVqges an?- under-employ.: 
ment during off season. The Committee strongly ·feel ' that the Board · 
cannot absolve themselves of the responsil?ility fa this regard: as ooe 
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·of the functions of the Board is to secure better working conditions 
;and the provisions and improvements of amenities and incentives for 
workers. The Committee, therefore, suggest that the Board should 
p ay serious attention to this matter ... 

1.53. The Ministry of Cnmmerce in their reply dated the 16th 
N ovember, 1974 havt'! stated: 

"At present the two schemes viz. (a) Grant of donation for medi-
-cal aid, (b) Grant of Stipends to the children/dependents of Coffee 
Plantation Workers whose salary is Rs. 300 and b~lnw per month 
-are confined to workers in coffee plantations only. The question of 
•extending these two schemes. to workers in the Coffee Curing Works 
will be examined by Government in consultation with the Coffee 
Board and the State Gov:ernments concerned, as the Welfare of work-
•ers in Curing Works is a State subject. The Government of Karna-
"taka constituted a Committee in March 1973 to consider whether the 
work performed in the Coffee Curing Establishments is "seasonal" 
<-0r "non-seasonal". The Chairman, Coffee Board, is also a member of 
t his Committee. The recommendations of this Committee are await-
-eel." 

1.54. While the Committee note the steps proposed to he taken 
"for the improvement of the lot of the workers, they desire that these 
proposals should be processed very expeditiously. The Committee 
·also note that tlte recommendations of a Committee constituted by 
the Karnataka Government to consider whether the work performed 
oy the Coffee Curing Establishments is seasonal or not is also await-
-ad. The Committee would like to be informed of the recommenda-
t ions of this Committee an d the action taken thereon as early as 
·possible. 

:Evaiuation of the Coffee Boa.rd 

•(Paragraph No. 7.16, Sl. No. 46) 

1.55. In paragraph 7.16 the Committee had made the following 
-observations regarding review of the working of the Coffee Board: 

"Since its inception, no evaluation has been made of the working 
·of the Coffee Board. It is desirable that the working of the Board 
-should be evaluated by an independent expert commission to assess 
how far the Board has fulfilled the objectives and to suggest im-
a>rovements for ·future.'" 
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1.56. The Ministry of Commerce in their reply dated the 16th Nov-
ember, 1974 have stated: 

"The Government have had already an Official Committee to re-
view the working. Government will take appropriate steps for a. 
periodical appraisal of the working of the Coffee Board." 

1.57. The Committee are not happy with the reply of Government 
and desire that the working of the Coffee Board should be evaluated 
forthwith by an independent expert commission and suitable actio.u 
taken to improve the working of the Coffee Board on the basis of th~ . 

recommendations of the Commission. 



CHAPTER II 

RECOMMENDATIONSJOBSERVATIONS THAT RAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation 

The Committee note from the Accounts of the Coffee Board th at 
the expenditure on Administration met from the General Fund 
(grants paid by Government from proceeds of excise duty) increased 
from Rs. 19.57 lakhs in 1963-64 to Rs. 22.64 lakhs in 1971-72 i.e. by 
15.6 per cent. But the expenditure on the Administration on Marke-
ting which is met from the Pool Fund (credited from transactions 
relating to marketing of coffee) increased from 17.02 lakhs in 1963-
64 to Rs. 50.78 lakhs in 1971-72 i.e. by 198.3 per cent. The Committee 
feel that there is need to keep a close watch on the administrative 
e~penditure met out of the pool fund. The Committee desire that 
the Board should take necessary measure!; to effect economy in ex-
penditure on allowances and contingencies. 

(S. No. 1 Para No. 1.4 of Appendix of 130th Report) 

Action Taken 

Noted. Coffee Board has been asked to take necessary steps t<I' 
effect economies in expenditure met out of the Pool Fund. 
[Ministry of Commerce O.M . No. L0(16) J74-Plant (B) , dt. 16.11.74 ] 

Recommendation 

Section 32(2) of the Coffee Act permits the transfer of excess 
in the pool fund (left after :i-neeting expenditure on payments to 
growers storage marketing etc.) to the General Fund. The Coffee 
Board has not yet considered it necessary to transfer excess 
amounts pertaining to the years 1964-65, 1965-66 and 1966-67. The 
Committee desire that an early decision in this regard should he 
taken by the Board. 

(S . No. 2 para No . 1.8 of Appendix of 130th Report)· 

Action Taken 

The Board has already taken steps to transfer the excess in the 
Pool Fund after meeting the expenditure on payment to growers. 

2. 2. 
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.storage, marketing etc., to the General Fund. The undisbursed pool 
_payments of 1964-65 to 1966-67 had already been transferred by 
the Board to 1967-68 balance sheet and payments made to the 
_planters accordingly. Whatever was left over as undisbursed in 
1967-68 balance sheet is now transferred to the General Fund . 
Accordingly, a sum of Rs. 1,64,4Z0..95 pertaining to 1967-68 and th~ 
previous years and a sum of Rs. 47,906.77 pertaining to 1968-69 have 
since been transferred to the General Fund by the Coffee Board. 

[Ministry of Commerce O.M. No. 10(16)J74-Plant (B), 
dated 16-11-74] . 

Recommendation 

The Committee are concerned to note that the number of vehi-
des of the Coffee Board has increased from 25 in 1970-71 to 42 in 
1972-73. The Committee feel the justification for the increase in 
numper - o~ vehicles needs examinations. The Boa,rd pro-
poses to add mo-re vehicles to the fleet by replacing mo-
tor cycles provided to the Junior Lais on Officers of the 
Research Department by jeeps gradually. and by replacing jeeps 
provide~ to the Senior Liaison Officers with cars. In the context 
of the present need for economy in the consumption of petrol, the 
Committee desire that before adding new vehicles to the fleet, the 
Board shoulld consider whether the la.ctual r equirement justifies 
the need. It should be carefully examined whether there is need 
for 4 cars for the Officers of the Board at Head Office and one rar 
for the Special Officer (Promotion) in New Delhi. The Com1mttee 
would like to be informed about the economy effected in reducing 
the number of vehicles. The Committee however · feel that the 
:field staff should get scooters or motor cycles so that they can 
undertake i!ltensive touring. 

(S. No. 3 Para No . 1.12 of Appendix of 130th Report) 

Actj.on Taken 

(These two paras are dealt with together). 

In view of the expanding activities of the Board in the field of 
'"Research that and Extension, Marketing operations and Ex-
·ports, Diversification Projects of ICO (Agency) Cell, etc. · 5 
vehicles were added during 1971-72 and another 12 vehicles during 
1972-73· to cater to the needs of the different divisions of the Bn::i.rd. 

[Ministry of Commerce O.M. No. 10(16) J74-Plant (B). 
·dated 16-11-74]. 
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Recommendation 

The Committee would like to be informed whether the expendi-
ture on purchase and running of vehicles provided to the dPpart-
ments other than marketing is provided from General Fund. Ii 
the expe:~cliture is met out of the Pool Fund, the justification thcrc-
for may be explained. 

(S. No. 4 Para No. 1.13 of Appendix of !30th Report) . 

Action Taken 

The Board has already decided that the Junior Liaison Officers 
:peed not be provided with Jeeps in lieu of the existing Motor 
Cycles and that the existing Motor Cycles which are about 20 years 
old may be get replaced with · new ones. As regards replacement of 
old l "(}PS of Senior Liaison Officers with cars, the Board's experi-
enc~ shows that cars!station wagons are found to be more econo-
mical than Jeeps, not only i:o. capital outlay but also in the matter 
of petrol consumption and maintenance costs, but it is felt the.t. the 
question of replacement of these could_ be considered by the Board 
on a staggered basi!. 

Provision of 4 cars at the Head Quarters of the Board is con-
sidered, necessary for the urgent tours of Chairman, Chief Coffee 
Market,ing Officer and Chief Officers of the Board to plantation 
areas, curing works, etc., as also for use of dignitaries, VIPs and 
other visitors to t)1e Board. The Special Officer (Promotion), New 
Delhi, is required to deal with different items of extension, liaison, 
public relations and promotional work, besides contacts with Trade 
.n eprese:htatives of different countries in the matter of exports and 
mt> vehicle is considered very necessary for him at Delhi, which is 
alsp used by Chairman and other visiting Officers while at Delhi. 

However, the Coffee Board at its 8lst meeting held on 17-5-1974 
~ecided on a suggestion made by the Chairman that the Board 
should not go in for any new vehicles for a period of at least 2 
years more, as a measure of economy. 

The Board has also effec.ted considerable economy in the con-
sumption of petrol in respect of all the vehicles in the Board. For 
example, the total consumption of petrol during January to June 
1974 amounted to about -44,400 litres as against 69,000 litres during 
April to September 1973. 

The expenditure on purchase and running of vehicles provided 
to the different Departments of the Board are normally met out of 
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the funds of the concerned Departments i.e. :from General Fund la 
the case of Secretariat, Research and Propaganda Departments and 
from Pool Fund in the case of the Marketing Dep~rtment. How-· 
ever, only one vehicle in the Research Department is financed. 
from funds provided under PL-480 Scheme and another two vehi-· 
cles in the ICO (Agen_cy) Cell are financed from the rnversification. 
Fund of ICO. 

The Coffee Board at its 77th Meeting held on 28th and 29th July., 
1972 decided that the vehicles in the departments, old and new.-
could be deployed in the best interests of the Coffee Board. There--
after, some vehicles purchased out of Pool Fund have been deploy-
ed by the Board for use of the departments financed by the Genera1 
Fund, like Research Department, and some vehicles of the Research· 
Department (General fund) are being used by the Marketing De--
partment (Pool Fund). Such deployment of vehicles between the-
different departments of the Board ha~ been done for adminis-
tra1ive _convenience taking into consideration the type and nature-
of work for which the vehicle is required to be deployed. Though-_ 
the running expenditure on the vehicle will b~ met by the depart- · 
ment using the vehicle, the vehicle will cqntim1P to belong to the:-
department, which purchased it. 

[Ministry of Commerce O.M. No. 10(16)]74-Plant (B) 
dated 16-11-74] .. 

Recommendation 

The Committee are disappointed to know that there h:::is been, 
only marginal increase in the area under coffee cultivation since 
Indepence. The area has· i-ncreased from 88,562 hectares in 1947-48. 
to 1,39,478 hectares in 1971-72. The Committee un~erstc>.r..d that 
until recently there were limitations imposed on the member coun-
tries of the International Coffee Organis~tion on the expansion of" 
area under coffee cultivation (The agreement expired on 1st October,. 
1973). 

At present 61 per cent of the total area under coffee cultivation· 
exists in Karnataka State, 22 per cent in Kerala and lG per cent 
in Tamil Nadu and the balance of 1 per ~ent in other States like 
Andhra Pradesh, Orissa etc. In Andhra Pradesh, as a result of a 
scheme launched by the Forest Department in 1961 only 1200 acres· 
have been opened to coffee cultivation. It is proposed to increase 
the ar~a to 12,000 acres in that State by the end of the 5th Plan .. 
Coffee cultivation has still been kept in an experimental st?.ge ill.. 
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Assam, Orissa and West Bengal . The Com~ttee are not at all 
.,satisfiec,l with the progress made so far to expand areas under coifeC'. 

[S. No. 5 and 6, Para Nos. 2.6-2.7 of Appendix of 130th Report] 

Action Taken 

Jin the traditional coffee growing States of Karriataka, 
Kerala and Tamil Nadu, almost entire area suitable for Coffee cul-
tivation of Robusta and Arabica has been exploited, with the result 
that there is some spilling-over of cultivation to marginal areas, 
"vvhich to a certain extent, has been responsible for increased p12sts 
:and diseases an\i production of sub-standard coffees. The Coffee 
.Board has been therefore aware of the risks involved in extending 
·coffee cultivation to such areas, and has cautioned coffee grcwcrs 
not to embark on coffee cultivat ion in these marginal areas wh!ch 
might jeopardise the quality of Indian Coffee. The scope for ex-

·pansion of acreage under coffee in non-traditional States in mono-
.culture and incorporating it into the local farming and horticul-
tural pattern in the hill tracts of Assam, Andhra, Orissa, Karr..ataka 
and M_aharashtra, is being examined by the Board. Such attempts 
in the past have not been viable, mainly because of lack of adequate 
local interest both on the part of the State authorities as well as 
local farmers. Renewed attempts are, however, being made by the 
Coffee Board to obtain local co-operation for extension of areas 
under coffee to new regions. The surveys so · far conducted by the 
Board reveal that there is ,response from the States of Andhra 
Pradesh. Assam and Orissa. But there is not much enthusiasm 

) 

.from West Bengal and other States. The Coffee Board is taki11g all 
necessqry steps for extension of the areas suitable for coffee culti-
vation wherever possible. 

., [Ministry of Commerce O.M. No. 10(16) 174--Plant (B), 
dated 16-11-74]. 

Recommendation 

The Committee desire that the Coffee Board should immediately 
draw up a time target plan for expansion of area of Coffee in con-
sultation with the State Government concerned. 

[S. No. 7, Para 2.8 of Appendix of 130th Report] 

Action Taken 

Field Surveys have been undertaken by the Coffee Board to 
·.!!'.elect and identify areas suitable for coffee culture in the States of 
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Assam, Andhra, Orissa and Maharashtra. Attempts are being made 
to obtain the collaboration of the Fores t and the Horticultural De-
partments in these various States to set up exploratory and pilot 
pr~ject to encourage coffee cultivation and to include coffee into the 
local horticultural and farming systems obtaining in these areas. 
Recently, the Board have initiated surveys and comprehensive 
target plan will be drawn up by the Board for expansion of area . 
under Coffee. 

[Ministry of Commerce 0 .M. No. 10(16) 174-Plant ': J:l), 
dated 16-11-'74] . 

Recommendation 

In Andhra Pradesh where the results of Coffee Production are 
encouraging and a survey undertaken by the Forest Department 
has indicated that about 15,000 to 16,000 acres are available in 
Vishakapatnarn and East Godavari District for profitable introduc-
tion of Coffee, nec~ssary steps sl}.ould be taken to ensure that this 
area is brought under Coffee cultivation according to the plan and 
the State Government assisted financially to the extent necessary. 
This is more necessary for the reason that it will help extremely 
backward areas and tribals and other backward communities living 
on the1'!1 · The Committee desire that the Minis try of Home Affairs 
(Tribal Welfare) should take advantage of Coffee development in 
the area to make a dent in the problems of high unemployment 
amongst the tribals, low wages and lack of medical housing and 
other amenities. 

[S. No. 8, Para No . 2.9 of Appendix of 130th Report] 

Action Taken 

Andhra Pradesh Government have forwarded for technical 
advice of the Coffee Board a scheme for expansion of coffee culti-
vation in Chintapalli Agency Forest area in Vizag District covering 
an area of 1,000 acres. Another scheme for bringing an additional 
area of 2,000 acres under the aegis of the Girijan Corporation is 
also being formulated by ih_em. The project, covering the above 
mentioned schemes, is under preparation by the Coffee Board as 
part of Government of India's programmes of development of plan-
tations in hilly areas for improving the economy of the tribal popu-
lation during the Fifth Plan. The Ministry of Home Affairs is also 
being requested to take advantage of the Schemes. 

3960 LS-3. 

[Ministry of Commerce 0.M. No. 10(16)174-Plant (B), 
dated 16-11-74] . 
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Recommendation 

In the States of Assam, West Bengal and Orissa where Coffee 
production is still in a somewhat experimental stage, the Committee 
stress that research efforts should be intensified to make coffee 
production a success within the shortest possible time. Thereafter 
necessary steps should be taken to exp.and the area under pro-
duction. 

[S. No. 9, Para No. 2.10 of Appendix of 130th Report] 

Action Taken 

The Government of Assam have formulated a Scheme for com-
mercial cultivation of coffee on 2,300 hectares under the proposed 
Corporation for Development of Plantation Crop. The Gov-
ernment of Orissa have also informed Coffee Board that 
schemes are under preparation for cultivat ion of coffee on a size-
able ai;:ea, during the Fifth Five Year Plan. 

As mentioned earlier, the Coffee Board is preparing a compre-
hensive project for the expansion of coffee cultivation in Andhra 
Pradesh, Assam and Orissa, in consultation with the State Govern-
ments for implementation during the Fifth Five Year Plan. 

The West Bengal Government authorities do not appear to be 
enthusias~ic about introducing coffee into the State for commercial 
cultivation. However, the Coffee Board will be asked to conduct 
fresh survey and submit report on the suitability of land in West 
Bengal for Coffee cultivation so that efforts should be made to 
impress upon the State Government and individuals about the availa-
bility of areas suitable for Coffee cultivation. 

[Ministry of Commerce O.M. No. 10 (16) \74-Plant (B) , 
dated 16-11-74)] . 

Recommendation 

The Committee stress that the Government should take note of 
the rise in price of Coffee in the World Market in the recent years. 
In view of the fact that the Coffee production is expected to be a 
profitable commercial proposition, adequate allocation should be 
made for the development of the Industry in the Five Year Plan., 

[S. No. 10 Para No. 2.11 of Appendix of 130th Report]. 

Action Taken 

The proposals for the development of coffee plantations included. 
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in the Fifth Five Year Plan have been considered by Government 
and it has been decided to allocate around Rs. 4 crores for this 
purpose. 

[Ministry of Commerce O.M. No. 10 (16) /74 Plant (B), 

Recommendation 

The Committee note that the total production of coffee increased 
from 16,054 tonnes in 1947-48 to 87,000 tonnes in 1972-73. The 
average yield per hectare has increased from 177 kg. in 1947-48 to 
495 kg. in 1971-72. The production of coffee is however subJ'ect 

' ' to wide fluctuation from year to year. The prcduction which touch-
ed an all time record of 1,10,300 tonnes in 1970-71 declined to 69,000 
tonnes in 1971-72. The Committee understand that the fluctuations 
could be regulated by installation of spink1er irrigation equip-
ment to combat the failures of timely rains (blossom showers) and 
by larger inputs of fertilisers. The Committee find that out of an 
area 80,000 acres that is irrigable, the area benefited under the 
scheme is 42.,991 acres (7,385 acres for small growers and 
35,606 acres for large growers). The Committee stress that 
the Coffee Board should take . necessary measures to bring 
the remaining 50 per cent or so of the irrigable area under the 
scheme, particularly that belonging to the small growers. The Board 
shoul<l also take steps to secure adequate supply of fertili-sers and 
insecticides from the Ministry of Agriculture etc. with a view to 
increasing the inputs particularly by small growers. The Committee 
would like to know the action taken by the Board. 

[S. No. 11, Para No. 2.27 of Appendix of 130th Report]. 

Action Taken 

Coffee Board is impressing upon the Coffee growers especially 
small and medium, through their extension services, the need for 
the installation of Overhead sprinkler units in their estates having 
adequate irrigation facilities. They are being encouraged to avail of 
the financial assistance available to them under Hire Purchase 
Scheme of the Board's Development Plan. Further, in order to 
encourage the Coffee grower to augment the water resources on the 
estate, a special purpose loan is also granted for the purpose of 
bundiag, digging of wells, sinki"l ". of borewells etc. It is hoped 
that the remaining 50 per cent of the irrigable area will be brought 
under artificial irrigation as early as possible.' 

The Board is taking all possible steps to get adequate quantity 
of fertlisers allotted to the industry by the Ministry of Agriculture · 
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and arrange for its equitable distribution among the planting com-
munity. 

[Ministry of Commerce O.M. No. 10 (16) /74-Plant (B), dt. 16-11-74]. 

Recommendation 

The Committee find that average annual rate of growth of 5.244 
per cent estim?-ted for the 5th Plan period by the Board is lower 
as compared with some other important coffee growing countries. 
The Committee stress that the Board should address themselves to 
the que-stion of increasing the average rate of growth rate as well 
as the average yield per hectare which is much lower than that of 
some important countries like Costa Rica (1271.96 Kg.) El Selvadar 
(970.07 Kg.). Guayana (975.00 Kg.) etc. 

[S. No. 12, Para No. 2.28 of Appendix of 130th Report]. 

Action Taken 

It is true that the annual grdwth rate in India is lower as com-
pared to some of the more important coffee growing countries of the 
world and that the growth rate of Indian Robustas during the last 
few years has been much more marked than the growth rate of 
Arabica. This is, however, due to the. fact that Arabicas require 
more financial, technical and managerial inputs as compared to 
Robustas. New Soil Testing Units are. being organised by the Coffee 
Board to make the small growers more ferti liser-conscious and the 
use of fertilisers in coffee plantations. Research and advisory pro-
grammes have been suitably oriented to improving fertiliser 
economy and efficiency through more intensive cultural and phyto-
sanitary measures and with the use of more fertiliser efficient 
cultivars. Every possible effort i.s being made by the Coffee Board 
to arrange for coffee plantations timely and adequate quantity of 
supply of fertilisers. 

[Ministry of Commerce O.M. No. 10 (16) /74-Plant (B), dt. 16-11-74]. 

Recommendation 

The Committee note that the principal sum amounting to Rs. 5.14 
Iakhs and interest amounting to Rs. 1.24 lakhs in respect of equip-
ment loans and principal amounting to Rs. 2.01 lakhs and interest 
amounting to Rs. 0.62 lakhs in respect of _intensive cu~tivation lo~ns 
were over due as on 31st August, 197,3. The Committee were in-

formed that there was nothing like bad debts because the Board 
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has total grip over the crop of the individual planters. If so, the 
Committee are surprised how the amounts which became over due 
during the period as early as 1964-65 to 1969-70 are still to be 
recovered. The Committee stress that necessary steps should be 
taken to recover the over due amounts of principal and interest 
expeditiously. 

[S. No. 15, Para No. 2.53 of Appendix of 130th Reportj. 
Action Taken 

The Coffee Board has been asked to recover the amount of princi-
pal and interest as expeditiously as possible and report the progress 
of recoveries every month to Government. 
[Ministry of Commerce O.M. No. 10(16) 174-Plant (B), dt. 16-11-74]. 

Recommendation 

Although under the Coffee Act the production and distribution of 
coffee is controlled by the Coffee Board, the Committee find that 
in actual practice the interest of large growers is playing a decisive 
role in entire operation of the industry. According to information 
given to the Committee, out of 31 firms of pool agents and curers, 
8 are owned by large growers; besides ·,;ome of the directors and 
share-holders of companies and cooperatives may be large growers. 
Again the firms owned by or having interests of large growers 
purchase coffee in auctions for internal consumption and .export. 
The Committee are of the opinion that as it is, the Board is serving 
the interests of large growers and large traders. The Committee 
desire that Government should look into this vital aspect and ensure 
that the Board primarily serves the interest of public at large and 
consumers. With this end in view, Government should review the 
entire structure of the Board and its statutory committees which 
have overwhelming representation of large growers. The Com-
mittee strongly feel that the representation given to the consumers 
especially in deciding marketing and pricing policies should be at 
par with that of grower as otherwise the public interest will suffer. 

[S. No. 17 Para No. 3.12 of Appendix of 130th Report]. 
Action Taken 

Suitable changes are being made in the structure of the Coffee 
Board and increase representation of consumers on the Board and 
its Committees is being provided by amending the Coffee Rules. 
[Ministry of Commerce O.M. No. 10 (16) \74-Plant (B), dt. 16-11-74]. 

Recommendation 
The functions of tlie pool agency and curing of coffee have been 

combined in the same firms. These firms therefore get remunera-
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tion for the agency and curing. Apart from agency remuneration 
at the rate of Rs. 27 per tonne 1 per cent on the total payments to 
the grower is paid to pool agents. It was admitted by the Commerce 
Secretary that the system of payment of 1 per cent on ·sales was 
uns?und as this did not correctly represent the return on the 
capital employed on the curing work. If so the Committee are 
surprised how this defective system was ado~ted in the last and 
still being continued . The Committee were informed that the re-
port of the Cost Accounts Officer who recently went into 
this question was under consideration. The Committee would 
like to be informed about the final decision in the matter. 

[S. No. 18, Para No. 3.1'3 of Appendix of 130th Report]. 

Action Taken 

A study was made earlier and the Report of the Cost Accounts 
Officer was considered by a Sub-Commiifee of the Coffee Board. It 
was inter alia decided by the Board that instead of allowing 1 per 
cent remuneration on the ultimate return to the planters in each 
season, a provision might be made for this purpose for the two 
seasons 1972-73 and 1973-74 based on the average return paid to 
the curers during the previous three seasons, namely, 1969-70, 1970-71 
and 1971-72. 

A new Cost Study is now being conducted by a Cost Accounts 
Officer of the Government for fixing the remuneration for 1974-75 
onwards. The matter w ill be further examined by Government, 
after receipt of the report of the Cost Accounts Officel'. 

[Ministry of Commerce O.M. No. 19(16) j'74-Plant (B), dt. 16-11-74]. 

Recommendation 

The Committee note that export of coffee increased from 25,071 
tonnes in 1962-63 to 40,104 tonnes in 1971-72. According to the In-
ternational Coffee Agreement which expired on 1st October, 1973 a 

quota was used to be fixed for export by the member country each 
year, the quota for India being 25,380 tonnes. The increase in the 
export in the recent years was due to the increased exports to non-
quota countries under bilateral agreements. The Committee are 
of the view that the International Coffee Agreement was 

not at all favourable to India even in regard to export<:, in as much 
as the exports to quota countries were limited to the quota fixed 

for each year. With the expiry of the agreement with eff"!ct fr~m 
Ist October 1973 the country is free to increase exports to erstwhile , ' 
quota countries besides non-quota countries. In the world market, 
Indian Coffee which is graded as "other milds", quality only next 
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to 'Columbian milds'. In the group of 'other milds' Indian Coffee , 
is on the top. In view of high , quality of Indian Coffee it should 
not be difficult to increase exports to the existing buye;s and ex-

plore new markets. The Coffee Board should addresl' t hemselves 
t o the new situation. 

From the figures furnished to them, the Committee find that the 
annual average of prices of coffee obtained in export auctions in early 
sixties were less than a.nnual averages prices secured in internal 
auctions (excluding taxes), although the quality of coffee offered for 
export is of top quality. However, in the recent years the trend is 
that higher prices are secured in export auctions. It has been s'tated 
that the Coffee Board has some machinery to keep themselves abreast 
of the prices in world market and fix minimum release prices 
bids. The Committee are anxious that Indian Coffee should attract 
prices in the export market that is commensurate with its high qua-
lity. For this purpose it may be necessary to study the actual re-
tail prices in the important consuming countries besides getting ac-
quainted with the wholesale prices. 

[S. No. 20-21, Para Nos. 3.41-3.42 of Appendix of 130th Report] 

Action '.faken 

(i) Every effort will be made to increase exports to the existing 
buyers and explore new markets. 

Exports during the fiscal year 1973-74 amount to 52,057 t~nnes val-
ued at Rs. 45.58 crores, as against 50,856 tonnes valued at Rs. 32.93 
crores during 1972-73 and 35,695 tonnes valued at Rs. 22.01 crores 
during 1971-72. 

The Coffee Board has already been making attempts to get retail 
pri<:es and wholesale prices of coffee in some of the important con-
suming cCluntries through the help of the Inctian Representatives ab-
road. This matter is being actively pursued. 

(ii) The recommendation that the Coffee Board should canalise the 
entire exports through the Coffee Board instead of private channels 
wiil have to be examined in detail in order to see how far it can be 
imrlemented, especially in the context of the pre::;ent economy of 
the country and also in the light of maximising utUisation of avail-
abJe agencies like the STC branch offices abroad. A r.ost project 
analysis of the proposal will have to be worked out ar.rl th.Ii! Bn~rrl 
will examine this question in depth. The m.lfket fc: Tea & Cottee 
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over-lap and they being rival beverages combined propaganda eff-
orts will in the view of the Coffee Board be counterproductives. 
Goverm~1ent agree with this view. 

[Ministry of Commerce O.M. No. 10 (lG) / 74-Plant (B) dated 
16-11-1974] 

Recommendation 

The Committee note that under the system obtaining prior to 
1967, out of the total quality of coffee earm.ukeci. for the internal 
consumption, 15 per cent was set apart for r;oope-rative societies and 
10 per cent for the Indian Coffee Depots of the Propaganda Depart-

ment of the Board. The allotments were maJe at fr e minimum re-
lea.~e prices. The price at which the crioperative .cocieties i n turn 
sold coffee to consumers were regulated by the Board by adding 
handing expenses and a margin of profit found necessary, while in 

the case of India Coffee Depots, the sal~ p«ices 1.o the consi..;me::s 
were fixect by adding to the minimum releasi:c priCE:.; the expenc.;es i:1-
curred in running the depots. Under the revised system introduced 
in October 1967 the cooperative societies and the India Coffee Depots 
were allotted coffee at the average prices secured in open pool auc-
tions in the prec.eding month less a discount of 2 and a half per-
cent instead of the minimum release prices. The object was to en-
able these agencies to distribute coffee to public at a little lower' level 
of prices though not considerably lower as in the past. Although 
:he 2Jloc11t.ion remained the same, foe actn c: l t ·ekus"~· througl1 these 
channels considerably decreased. In the ye Qr 197:2, the q1rnnti ~y re-
leased thr'o1Jgh India Coffee Depots and Cooperative Societies was 
6 per cent and 1 per cent respectively of the total quantity released 

in the in tern al market. The Comm i.ttee l e gret t ~rn t , the r<>vised 
system has not helped to hold the price line and· consequently inter-
ests of consumers suffered. 

Owing to a fall in production in 1969-70 nn"l a lesser rclcQsc of 
coffee in the internal market, there was sharp rise in the average 
consumer retail price in 1970. The Board practically did nothing 
to hold the prices, although under Section 16 of the Coffee Act, the 
Government could fix the wholesale and retail prices. The Com-
mittee regret that the Board did not move in the matter at that time. 
The release of Coffee through the Propaganda Department and Coop-
erative Societies did not increase being only 6 per cent and 2 per 
cent respectively. The Committee desire that the Board should keep 
a close watch over the consumer retail prices in future and if neces-
sary advise the Government to use the power under Section 16 of the 
Coffee Act. 
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The Committee note the .Marketing Committee of the Board in 
October, 1971 considered the poor off-take of coftee from the Propa-
ganda Department Deposits and decided to allot coffee powder to the 
Propaganda Department at minimum release price. But the Market-
ing Committee had not yet considered the question of allotment of 
raw coffee seeds to the Propaganda Department at the minimum re-
lease price. The Committee expect the Board to protect the interests 
of the consumer and m~nimise the exploitation by the big traders and 
middlemen. The Committee therefore strongly recommend that the 
system of release of coffee seeds to the Propaganda Department and 

C0c 1.ere.tive Societies at the minim.~m r•· le:~;:c prir~e should bP re-
stored early. The Committee desire that the Board should e.nsure 

that cut of the total quantity ea1:n:c:r l:0d for internal r.onsumption, 
the cooperative societies and India Coffee Depots do get their i:;hare 
of 15 per cent and 10 per cent respectively. They cannot held 
feeling that the Marketing Committee as it is constituted today does 
not adequately safeguard the interests of the consumer. The Com-

mitt0e ali:;o recommend, considering many aspects, that net wo~k 
Depots should be created all ove< the country by the Board. 

[S. Nos. 23-25, Para Nos. 3.55-3.57 of Appendix of 130tb Report] 

Action taken 

The Coffee Board has been asked to keep a clo!':e watch over thG 
consumer retail pric.es of coffee in fohire, and as and when found 
necessary, advise the Government to enforce the provisions of Section 
16 of the Coffee Act. 

As regards release of coffee to the Propaganda Department <:nd 
the Cooperative Societies, the Coffee Board will review its price 
policy and consider the question of restoring releases at the mini-
mum release prices to these two channels of distribution. 

The constitution of the Board has been revised giving adequate 
repre~entation for consumers interests. The number of seats for 
consumer interests ori the Coffee Board has been increased from 
three to five. In the marketing Committee also, it is proposed to 
increase the representation of l.!onsumer interest. 

[Ministry of Commerce O.M. No. 10 (16) / 74-Plant (B) dated 
16-11-1974] 

Recommendation 
At present 4 plants in the country are producing instant coffee 

having an installed capacity of about 2,000 tonnes. It is regretted 
that almost all the four plants are controlled by Foreign Monopo-
lists and the Coffee Board has been unconcerned about this. The 
actu'a1 production of instant coffee had increased from 1361 tonnes. in 
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1970. to 1847 tonnes in 1972. The quantity sold for internal consum-
ption had increased from 1021 tonnes in 1970 to 1307 tonnes in 1972, 

but that sold for exports had only increased from 232 tonnes to 382 
tohnes, in spite of the incentives given by Government. The bulk 

of the exports have been made to USSR and Yogoslavia. The 
general feeling of the manufacturers is that the ex-factory price of 
Indian instant coffee is high and that it is outpriced by Brazilian, 

East African and other coffees which sell at conr,iderably cheaper 
rates. The ex-factory price of the instant coffee is stated to be Rs. 53 
per kg. based on the export price of raw coffee. The Committee how-
ever find it diffi.clut to accept this. In 1969· in connection with supply 
of soluble coffee for the defence requirements M/s. Nestles Products 
(an allied concern of M/s. Food Specialities had quoted price of Rs. 
1 4.9~ per kg. According to the Ministry of Commerce, the same 
trm had indicated a price of Rs. 55.83 per kg. for the quarter ended 
.Pecember 1969 and its ex-fa ctory price was Rs. 38/- per kg. in 1969 

o ased on the Export price of raw coffee. The question therefore 
a rises how the firm could quote Rs. 34.95 per kg. in their tender. 
The Committee stress that a cost analysis of the production cost of 
t he factories should be m ade early with a view to regulating inter-
n al prices. Th.e retail price in June, 1973 seem::; to have been as 
h igh as Rs. 76.60 per kg. The Committee do not appreciate uncon-
cerned approach of the Board towards the activities of the instant 
c offee industry dominated by foreigners. 

(S. No. 26, P ara No. 4.16 of Appendix of 130th Report) 

Action taken 

The recommendation of the Public Accounts Committee that a 
cost analysis of the production cost of the instant coffee plants should 
b e made early with a view to regulating internal prices, is noted. 

One of the four instant coffee plants, namely, "United · Coffee 
Supply Co . , Coimbatore", has recently been closed down and dis-
posed of. The other two Instant Coffee Manufacturers namely, 
M/s. Brooke Bond India, Ltd., and M/s. Food specialities Ltd. , have 
agreed to their books being examined by a Government Cost Ac-
-counts Officer, who has been deputed to undertake the cost study. 

[Ministry of Commerce O.M. No. 10(16)/74--Plant (B) dated 
16-11-1974] 

Recommendation 

The Committee regret that not much progress has been made in 
processing the proposal for setting up an instant coffee plant in the 
joint sector during the last 2 years. The Board has not even cared 
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t o consult Ministry of Commerce in this regard. This gives an im-
pression that the Board wanted the business to remain in the hands 
of foreign companies. The Committee desire that the various issues 
a rising out of the proposal should be settled early. The Committee 
are of the opinion that the instant coffee industry has great poten-
tiality for export and the Board should therefore proceed in the 
m atter without involving any private entrepreneur. The Com-
mittee would like to know the outcome of the proposal. 

(S. No. 27, Pata No. 4.17 of Appendix of 130th Report ) 

Action taken 
The Coffee Board has been asked to consider the question of set-

t ing up of an Ins.taut Cof.Iee plant in the joint sector. 
[Ministry of Commerce O.M. No. 10(16) / 74-Plant (B) dated 

16-11-1974] 
Recommendation 

The Committee note that the Coffee Board are running 42 India 
Coffee Depots for retail sale of coffee seeds and powder, 2. Coffee 
Houses and 3 Coffee Vans as part of Prapaganda for increasing con-
.sumption of coffee in the internal market. Considering the projected 
increase in production in the coming years, the Board propose to 
intensify the propaganda efforts for internal consumption by in-
·creasing the number of coffee depots from 42 to 101, coffee houses 
from 9 to 31 and coffee vans from 3 to 21. The total expenditure on 
internal publicity is expected to increase from Rs. 24. 90' lakhs in 
1973-74 to Rs. 86.55 lakhs in 1978-79. The Committee are surprised 
t hat while the Board are alive to some extent to the problem of pub-
l icity and propaganda in the internal market they are not paying 
the same attention to the external publicity. The expenditure on 
external publicity is proposed to be increased from Rs. 4 lakhs in 
197.3-74 to Rs. 9 lakhs only in 1978-79. The Committee appreciate 
that in the past in view of limited quota for export fixed by the 
International Coffee Organisation, there was not much scope for ex-
t ernal publicity . With the recent termination of quota system, the 
Committee feel that the situation requires greater attention to ex-
t ernal publicity than internal publicity with a view to not only 
sustaining the present level of exports but increasing them subs-
t antially. The effort should be to substantially divert the surpluses 
of production expected in the future years to exports. With this end 
in view, the Committee desire that the Board should carefully 
·examine what export promotional measures to boost exports of both 
raw and processed coffee are necessary. In the opinion of the Com-
mittee, consid~ring the high quality of Indian Coffee, this task 
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should not be difficult. To begin with, proper marketing research 
in various coffee consuming countries may be undertaken. 

(S. No. 28, Para No. 5.8 of Appendix of 130th Report ) 

Action takeu 

The Coffee Board has been asked to examine the matter and 
evolve proposals for undertaking market research in various coffee 
consuming countries. 

[Ministry of Commerce O.M. No. 10 (lG) / 74-Plant (B) dated 
16-11-1974] 

Recommendation 

The Committee appreciate that the Board should step up its pro-
motional measures for internal consumption of coffee. But, in the 
opinion of the Committee, such a high level of expenditure as is 
envisaged for the purpose may not be necessary. The Committee 
are however in favour of increasing the number of India Coffee 
Deports/Houses adequately both in the traditional and non-traditional 
r egions both for the purpose of propaganda and holding the price 
line. As regards the coffee houses, the Committee have dealt with 
the question of losses suffered by the coffee Houses, in the succeed-
ing section. The Committee are of the view that new units must 
be opened in big cities and tourists centres but these should be run 
on no profit and no loss basis as far as possible. To start with in 
all big cities with a population of 1 lakh and above and distt. towns, 
it should be done. The Coffee Board should have precedence over 
others in the matter of opening coffee buffets at Airports and im-
portant railway stations ldining cars and Government Establish-
ments/Public sector Undertakings as may be necessary so as to en-
sure that coffee that is served is of good quality and is reasonably 
priced. Such a step would also serve to popularise coffee in the 
country. Further the purchases of coffee seed I powder should be 
through the Coffee Board. 

(S. No. 29, Para No. 5.9 of Appendix of 130th Report) 

Action taken 

The Coffee Board has drawn up detailed Crash Promotional Pro-
grammes and comprehensive promotional schemes for starting addi-
tional India Coffee Depots and India Coffee Houses. A beginning 
has been made and negotiations are under way for opening a Coffee· 
House in Tirupathi, a prominent pilgrim-cum-tourist centre, in col-
laboraton with Tirumalai-Tirupathii Devasthanam Authorities. Tf> r 
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new India Coffee Depots and Coffee Houses will be started by the 
Boar~ in both traditional and non-traditional areas. It may be 
ment10ned that the Depots continue to serve the purpose of holding 
the price line . Thus, they have been making available a special 
blend of coffee powder to the public at the pegged price of Rs. 10 per 
kilo. · 

[Ministry of Commerce O.M. No. 10(16) / 74-Plant (B) dated 
16-11-1974] 

Recommendation 

The Coffee Board is working on the evolution of simple and 
standard sets of furniture and fittings for Coffee Houses. Different 
designs and types of tables, chairs and counters are being studied 
by the Board with a view to finally designing furniture that are 
functional, elegant and not costly. The Coffee Board will make 
efforts to bring down both capital and recurring costs . The standar-
dised low cost furniture ets., will be used in all the new Coffee 
H ouses of the Coffee Board. 

(S. No. 30, Para No. 5.18 of Appendix of 130th Report) 

Action taken 
The Committee note that some losses have been suffered by the 

Coffee Houses . The losses have increased from Rs. 1. 87 lakhs in 
1964-65 to Rs. 7 .13 lakhs in 1971-72. The Committee accept t b 
argument that the Coffee Houses being mainly meant ror propaganda 
purpose need not make profits. The Committee are however an-
xious that the Coffee Houses should be run on 'no profit and no loss 
basis' as far as possible. The Committee therefore suggest that 
apart from periodically revising the price of coffee in cups, neces-
sary economy should be effected in the overhead expenditure. It 
would be desirable that new units should be furnished at a modest 
scale strictly from the utility point of view and there should be no 
resort to luxurious items such as air-conditioning et c. The Commit-
tee desire that the Board should draw up a standard pattern of fur-
niture etc. to be followed in future. 

[Ministry of Commerce O.M. No . 10(16) / 74-Plant (B) dated 
. 16;11-1974 ·~ 

Recommendation 

The Committee are surprised that 27 workers are employed in 
Coffee Houses on daily wages. The Committee desire that prompt 
action should be taken to make them regular, and future appoint-
ments should only be on those lines. 

(S. No. 31, Para No. 5.19 of Appendix of 130th Report) 
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Action taken 

All the workers on daily wages in different Coffee Houses of the 
Coffee Board have been regularised and future appointments will 
be on the basis of full time workers and not temporary workers, 

[Ministry of Commerce O.M. No. 10(16),'74- Plant (B) dated 
16-11-1974] 

Recommendation 

While the Committee appreciate the work done by the Research 
Department in the field of plant breeding, plant protection a11d plant 
nutrition they regret that the results of the :research wcrk have 
benefiitted only the large growers. The extension services of the 
Coffee Board till recently were engaged primar.ily in overall crop 
improvement on the larger and better organised units, to achieve 
quick increase in overall poduction. The Committee are anxious 
that some pcsitive and effective m easures should be taken to bring 
benefits of research work to the holdings of numerous small grcwers 
who constitute nearly 97 per cent of the total number of growers so 
as to increase their productivity and ensure profitabili ty. 

(S. No. 33 Para No. 6.8 of Appendix of 130th Report) 

Action Taken 

Although the crop improvement has been more in t he case of 
large holdings than compared to the small holdings, there are certain 
areas particularly in Coorg where the small growers also maintain 
their holdings at every high productive level mainly on Rci:cunt of 
having organised themselves into cooperative societies f•,r obtain-
ing financial and material. In a plantation crop like coffee, eiti.ciency 
and competence is an important contributory factor for the mainte-
nanc!'! of high productivity and fertility of coffee. While the large 
holdings have been able to maintain the high level of technical 
competence, the small growers have suffered severe handicaps as 
far as efficieni management is concerned. 

The Research Department of the Board has therefore recently 
enlarged training programme at the Central Coffee Research Insti-
tute to step un and improve the management capacity anrl technical 
competence of the proprietorty small holdings by training young 
farmers in commercial and technical aspects of coffee culture. 

[Ministry of Commerce O.M. No. 10(16) / 74-Plant (B) dated 
16-11-1974} 
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Recommendation 

The Committee find that in the past, the research and extension 
work was mainly directed to crop improvement in arabica produc-
tion, as arabica was in greater demand in foreign markets as com-
pared to robusta, which fotched lower prices. The position has 
changed during the last 2-3 years. A proposal to set up a research 
centre for robusta is awaiting approval of Government. The Com-
mittee are· not satisfied wi th lack of attention to the r.esearch work 
on Robusta in the past merely because it fetched lower price in 
foreign markets. The Committee desire that the research effort 
towards Robusta should be intensified. 

[S. No. 34, Para No. 6-9 of Appendix of 130th Report] 

Action Taken 

The Coffee Board has initiated action to intensify research on 
Robusta alon g the following lines:-

(a) to obtain suitable land for establishing Robusta Research 
Station in Kalpetta Wynaad. 

(b) A qualified and trained Robusta Specialist has been 
appointed with headquarters at Kalpetta, Wynaud, since 
1973. He has already started conducting studies on nutri-
tion; plant protection and diversification of Robusta hold-
ings. A number of agronomical trails have also been ini-
tiated at Coffee Demonstration Farm, Kalpetta, Central 
Coffee Research Itnstitute and on private Robusta 
h oldings to study effect of manuring, specing and prun-
ing to improve and stabilise production in small 
holdings. 

(c) A Mobile Soil Unit with qualified requisite staff has been 
institu ted at Kalpetta for Soil Testing and for assessing 
the manurial requirements of Robusta holdings and to 
make Robusta growers in Wynaad area more fertiliser-
conscious. 

[Ministry of Commerce O.M. No. 10(16) / 74-Plant (B) dated 
16-11-1974] 

Recommendation 

The Committee find that there is need for .•. 1ew demonstration 
farms for the benefit of small growers and regional testing la bora-
i;ories but it has not been possible to establish them because of 
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penditure of the Research Department has increased from Rs. 15.69 
lakhs in 1955-56 to Rs. 30.18 lakhs in 1972-73. The Committee stress 
that adequate funds should be provided to the Research Department 
to carry out its activities that are particularly helpful to the small 
growers. 

[S. No. 35, Para No. 6.10 of Appendix of 130th Report]. 

Action Taken 

Proposals have already been initiated by the Coffee Board to start 
a Coffee Demonstration Farm at Mudigere (Karnataka State) and 
action taken to obtain suitable land for locating this farm The 
application for grant of 24.12 acres of land for this purpose is present-
ly pending orders from the Government of Karnataka. It is also 
proposed to open similar demonstration farms in other :lreas where 
small growers are located in large numbers and also in non-tradi-
tional areas like Orissa and Assam. 

Efforts for starting Coffee Testing Station as per the recommen-
dations of the Evaluation Committee for field testing and commercial 
assessment of new promising disease-tolerant cultivars are under 
process and suitable venues are being explored and surveyed by the 
Board. 

[Ministry of Commerce O.M. No. 10(16) / 74.--Plant (B) dated 
16-11-1974] 

Recommendation 
The Committee have been informed that experiments are being 

conducted for cultivation of coffee in Assam, Orissa and Andamans 
since fifties under the supervision of State Government Departments. 
The officers of the Research Department have only occasionally 
rendered advice to the State Government authorities. The Com-
mittee desire that Research Department of the Coffee :aoard should 
seriously guide these experiments with a view to producing tangible 
results. The Board should establish their own demonstration farms 
or depute some res.earch staff to these States like Andhra, Orissa 
etc. 

[S. No. 36, Para No. 6-11 of Appendix of 130th Report] 

Action Taken 
A Coffee Demonstration Farm of the Board has been functioning: 

at Manimullur in Paderu area of Andhra Pradesh since 1971. A 
Coffee Specialist who'Se services have been lent by the Board to 
Andhra Pradesh Government and a Senior Liaison Officer of the 
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Board who is m-charge of the Coffee Demonstration Farm at Mini-
mullur are presently looking after the extension and cultivation of 
coffee in Andhra Pradesh. Research Personnel of the Board are being 
deputed periodically to the Coffee areas in Andhra Pradesh to tackle 
technic:il problems as and when they arise. 

An Officer of the Government of India with experience in Coffee 
cultivation and research, is~ in-charge of the coffee experimental 
areas, in Andamans and Nncobar Islands. The Head of the Division 
of Botany from the Board's Research department, visited the coffee 
experimental plots in these Islands during April, 1974 to follow up 
the progress and advice on further commercial expansion. 

The Chairman of the Coffee Board and a Senior Scientific Officer 
visited the exoerimental coffee areas in Assam during May, 1974. 
They were highly impressed with the growth and bearing of coffee, 
in the experimental plantations. They held discussions with the 
State Governments on the scope for planting coffee on a commercial 
scale. The State Government of Assam has drawn up plans for 
planting coffee on about 3,200 hectares in the Mikir and North Cachar 
Hill districts under the aegis of the proposed plantation c0rporation. 
The scheme prepared by the State Government for .expansion of 
areas under coffee is now being studied by the Coffee Board for 
inclusion under the "Schemes for development of Plantation in hill 
areas during the Fifth Five Year Plan". The question of placing the 
services of a Coffee Specialist at the disposal of Government of 
~ssam to assist them in the expansion programme is being considered 
by that Government. 

The Director of Research undertook an extensive survi:?y in May 
1974 to locate areas suitable for Coffee cultivation in Maharashtra 
and North Canara in Karnataka for extending the coffee belt along 
the west coast. He has estimated an area of about 10,000 acres of 
forest land with suitable rainfall , soil, climatic and irrigation faci-
lities is available in this hilly tract for coffee cultivation. The 
survey was followed by a team of s~mior Research and Extension 
Officers of the Board during June 1974. After on-the-spot discus-
sions with the officials of the Horticultural ar.d Forest Departments 
and after a careful assessment of rainfall, climatic, edaphic, topogra-
phic and ecological conditions, the study-team has located certain 
areas suitable for commercial cultivation of Arabica and Robusta 
varieties along with local cash crop. Based on their recommenda-
tions, plans are being drawn up for pilot projects to be located on ex-
isting horticultural stations or University Farms under the technical 

3960 LS-4. 
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guidance of Coffee Specialists proposed to he deputed by the Coffee 
Board. Two such projects are to be located, one at Dharwar (Uni-
versity of Agricultural Sciences), and one at Dapoli (Konkan Krishi 
Vidya Peeth) . The Departments of Horticulture as also the Forest 
Departments of the concerned States have also indicated their will-
ingness to collaborate by way of incorporating coffee cultivation 
into the existing. horticultural and farming systems in these hilly 
tracts under the guidanc.e and technical advice of the Board's Offi-
cials. 

[Ministry of Commerce O.M. No. 10(16) / 74-Plant (B) dated 
16-11-1974] 

Recommendation 

The Committee desire that the pay •scales of scientists and re-
search staff of the Coffee Board should be comparable with those 
in the other organisations like Indian Council of Agricultural 
Research. 

[S. No. 37,. Para No. 6-12 of Appendix of 130th Report] 

Action Taken 

Government have since conveyed their approval for the rational-
isation/revision of pay scales for various posts including the techni-
cal and scientific staff of the Coffee Board. While approving the 
scales of pay of the scientific and research staff of the Coffee Board, 
the scales of pay for similar staff obtaining in other scientific organi-
sations were taken into account. In respect of the posts of Director 
of Research and the Chief Coordinator and Head of the ICO (A) Cell, 
for which revised scales have not yet been approved by the Govern-
ment full justification for fixing higher scales of pay as applicable to 
the scientific posts and as proposed by the Board has been called for 
so that Government could consider the proposals further. 

[Ministry of Commerce O.M. No. 10(16) / 74-Plant (B) dated 
1 16-11-1974] 

Recommendation 

The Committee are dissatisfied with the non-utilisation of an 
equipment (Stigmatic grating spectrograph) for the last about 7 
years for want of a trained hand who had been deputed for higher 
studies at I.A.RI. Whil.e the Committee appreciate the difficulty 
in getting persons trained for the sophisticated equipment, this 
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position should not be allowed to continue for •several years. It is 
no satisfaction that the equipment is still in working order, if the 
important research for which it was meant has suffered fo r a long 
period. The Committee suggest that in future at least two persons 
should be trained in handling such equipment, so that if one is away 
the work may not suffer. 

[S . No. 38, Para 6-15 of Appendix of 130th Report] 

Action Taken 

Accepted. The Coffee Board has been asked to implement the 
recommendation. 

[Ministry of Commerce O.M. No. 10(16)/74-Plants (B) dated 
16-11-1974] 

Recommendation 

The Committee are disappointed at the manner in which the land 
for the Research Station, Chethali was purchased in 1947. Ten years 
after the purchase, it came to notice that a part of the land (3.65 
acres) was encroached upon b y the original owners. But even at 
that late stage, no action appears to have been taken by the Board to 
vacate the encroachment although the legal advisor had advised 
that if the party retained the property for over 12 years it would 
be difficult to evict it due to the law of limitation. It was only in 
1967 that the State Government authorities were moved in the matter. 
The attempts of the Board to have the name of the owner deleted 
from records have not been successful and a civil suit is now pro-
po•sed to be filed . The Committee hope that this will be done with-
out delay. The Committee desire that it should be· examined 
whether responsibility can be fixed for the failure of the officers in 
this case. The Committee would like to be informed about the 
action taken. 

[S. No. 39, P ara 6-18 of Appendix of 130th Report] 

Action Taken 

A civil suit has been filed by the C'offee Board at the Civil Court 
at Mercara. The Board has made a plea to the Court, inter-alia, for 
a declaration that the Board is the absolute owner of the suit pro-



perties and also to direct the encroachee to vacate the ·.sui t properties. 
In the meanwhile, it was reported, that an attempt was being made 
by the encroachee to get the land registered in her name, and notices 
have, therefore, been i .:>sued by the Board to the concerned Revenue 
authorities requesting them not to entertain any application from 
the encroachee for this purpose till the suit was finally disposed of. 
The Coffee Board has been asked to fix the responsibility for the 
failure of the concerned officers in this case. 

[Ministry of Commerce O.M. No. 10(16)/74-Plants (B) dated 
16-11-1974] 

Recommendation 

The Committee are concerned over the delay in utilisation of the 
grants paid by the Board to the State Governments of Mysore and 
Kerala for construction of wards, supply of equipment and provi-
sion of additional beds in hospitals. In the case of grants paid 
during the years 1961-62 and 1964-65 to 1969'-70 amounting to 
Rs. 1.38 lakhs, utilisation certificates are still awaited. It is stated 
that in 5 cases funds involving Rs . 35,038 have be.en fully utilised 
but the utilisation certificates are still awaited. The Committee desire 
that necessary steps should be t aken to ensure in the remaining 12 
cases that the funds are utilised early for the purpose intended and 
utilisati0n certificates in all cases rendered to the Board. 

[S. No . 40, Para No. 7.10 of Appendix of 130th Report] 

Action Taken 

The total number of cases in which utilisation certificates were 
awaited by the Coffee Board for the years 1961-62 and 1964-65 to 

1969-70 amounting to Rs. 1,38,000/- were 15. Out of the 5 cases 
involving a sum of Rs. '35 ,038/- mentioned by the Committee, utHi-
sation certificates have since been received by the Board in 3 cases, 
and in the other 2 cases utilisation certificates are still awaited, 
although the amounts donated by the Board have been fully 
utilised. 

In the remammg 10 cases (instead of 12 cases as mentioned in 
the report) utilisation certificates have since been received by the 
Board in 5 cases after persistent efforts and personal contacts made 
by the Board with the concerned authorities of the State Govern-



ments. As on date, utilisation certificates have yet to be !received 
only in 5 cases as detailed hereunder: -

Year D etails Amount 
donated 

----------------------------------------Rs. 

Construction of Ward n Government Hospital, Muaigerl", 
Chikmagalur D istrict, Knnr taka . . 25,000 

ConstructioP of Prima y He<- lth Unit at Goniveed, Chkma-
g~lur Dis crict, Karn?taka 10,000 

Completion of construction of Primary. HeBlth Unit, Gonibeed 5,000 

CoPstruction of additional ward ~t the Generr. l 
Chikmag? lur, Karnatak~ 

HospitJ, 

Construction of bospit?l by the G~newl Hospital Committee, 
Koppa-Kadur, Chkmagalur District, Karnataka . 

Continuous efforts ar e being made by the Coffee Board to obtain 
uti_lisation certificates in respect of above 5 cases from the Govern-
ment of Karnataka. 

[Ministry of Commerce O.M. No. 10(16)/74-Plants (B) dated 
16-11-1974] 

Recommendation 

The Committee are thoroughly disappointed at the performance 
of the Board in regard to grants paid by the Board for labour wel-
fare measures, i.e., medical aid and educational stipend. The dona-
tion of the Board for medical aid decreased from 1,40,000 in 1964-65 
to Rs. 80,000 in 1973-74, while that for educational stipends, decreas-
ed from Rs. 2,96,301 in 1964-65 to Rs. 2,25,000 in 1973-74. In 1973-74 
the Board had asked for an amount of Rs. 4 lakhs but only Rs. 2.25 
lakhs was sanctioned by Government. The Committee feel that 
even a grant of Rs. 4 lakhs sanctioned for the purpose would hardly 
make any real impact on these two limited aspects of welfare con-
sidering that about 2.5 lakhs workers are employed in the coffee 
indmtry. The Committee strongly recommend that Government 
should increase the grant substantially on a per capita basis. 

[S. No. 41, Para No. 7.11 of Appendix of 130th Report] 

The amount mentioned with regard to the decrease in educational 
stipends should read as As. 1,56,301/- in 1964-65 to Rs. 1,45,000 in 
1973-74, as could be seen from the figures given under the column 
Educational Stipends at page 100, para 7.5 of the Report. 
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The recommendation is ac~epted and it will be implemented to 
the extent feasible. 

[Ministry of Commerce O.M. No. 10 (16)/74-Plants (B) dated 
16-11-1974] 

Reconunend a ti on 
The Committee have been informed that under the Plantation 

Labour Act, it is obligatory on the part of planters to provide 
amenities to workers on Coffee Plantations and it was essentially a 
State subject. During their visit to some Coffee Plantations and 
Curing Works by the Study Group of the Committee, they were in-
formed by workers about lack of amenities, poor wages and under-
employment during off season. The Committee strongly feel that 
the Board cannot absolve themselves of the responsibility in this 
regard, as one of the functions of the Board is to secure better 
working conditions and the provisions and improvement of ameni-
ties and incentives for workers. The Committee, therefore, sug-
gest that the Board should pay serious attention to this matter. 

[S. No. 42, Para No. 7.12 of Appendix of 130th Report] 

At present the two schemes, viz. (a) Grant of donation for 
medical aid, (b) Grant of Stipends to the children/dependents of 
Coffee Plantation Wor'kers whose salary is Rs. 300/- and below per 
month are confind to workers in coffee plantations only. The ques-
tion of extending these two schemes to workers in the Coffee Cur-
ing Works will be examined by Government in consultation with 
the Coffee Board and the State G@vernments concerned, as the 
welfare of workers in Curing Works is a State subject. The Gov-
ernment of Karnataka constituted a Committee in March 1973 to 
consider whether the work performed in the Coffee Curing Estab-
lishments is "seasonal"' or "non-seasonal". The Chairman, Coffee 
Board, is also a member of this Committee. The recommendations 
.of this Committee are awaited. 

[Ministry of Commerce O.M. No. 10'(16)/74-Plants (B) dated 
16-11-1974] 

Recommendation 

The Committee are distressed to note that even in the Board's 
own establishments the working conditions and emenities to workers 
and staff are not satisfactory. In a memorandum submitted to the 
Committee, the staff of_ the Central Coffee Research Institute, have 
brought to notice certain difficulties, such as: 

(i) lack of proper shopping facilities at the remote station; 
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(ii) inadequacy of fringe benefits fixed for the staff long time 
back and need to extend these benefits to all the staff 
working in the Coffee Demonstration Farms situated in 
remote hilly areas; 

(iii) need to extend local compensatory allowance to class IV 
staff; 

(iv) Very much inadequate number of quarters available for 
this staff. 

The Committee desire that these problems should be carefully 
examined and necessary steps should be taken to ameliorate the 
difficulties of the staff working in remote places. 

[S. No. 43, Para No. 7.13 of Appendix of 130th Report] 

Action taken 

(i) Shopping facilities at the Central Coffee Research Institute 
are limited because of the remote location of the Research Institute. 
A Cooperative Society formed by the staff at CCRI has been func-
tioning since 1966. Efforts are being made to enlarge the scope 
and activities of this Co-op. Society. 

(ii) Proposals for extension of fringe benefits to all staff working 
at the Coffee Demonstration Farms, are already under considera-
tion of the Government. 

(iii) Proposal for extending local Compensatory Allowance to 
the Class IV staff at the two Research Stations is also already under 
consideration of the Government. 

(iv) A new hostel building is under construction and it will soon 
be available for occupation by Research fellows and management 
trainees. Recently, 18 quarters for Officers were constructed and 
4 more are under construction. 

Recommendation 

The Committee also suggest that the pay scale of the staff of 
the Coffee Board should be brought to the level of other such 
bodies through rationalisation of pay scales immediately. The 
Committee is unhappy to hear that it is pending since 1972. 

[S. No. 44, Para No. 7.14 of Appendix of 130th Report] 
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Action taken 

The Government have since conveyed their approval to the 
Coffee Board for rationalisation/revision of pay scales of the Board's 
staff. 

[Ministry of Commerce O.M. No. 10(16)174-Plant (B) dated 
16-ll-1974j 

Recommendation 

As it is constituted at present, the Coffee Board is serving the 
interest of large growers and big traders. The J3oard and its 
Statutory Committees have over-representation of large growers, 
some of whom have also interests in Pool Agencies-cum-Curing 
Works and the .firms engaged in purchase of coffee in Pool auctio_n 
for internal consumption and exports. The present structure of the 
Board and its Statutory Committees needs to be changed and the 
consumer's should be given representation at par with the growers 
so that the Board serves the interest of the public at large c.nd the 
consumers. 

[S. No. 45, Para No. 7.15 of Appendix of 130t~ Report] 

Action taken 
Suitable changes are being made in the structure of the Coffee 

Board and increased representation of consumers on the Board and 
its Committees is being provided by amending the Coffee Rules. 

[Ministry of Commerce O.M. No. 10(16) / 74--Plant' (B) dated 
16-11-1974] 



CHAPTER III 

RECOMMENDATI.ONS./ OBS.ERV ATIONS WHICH THE COMMIT-
TEE. DO NOT DESIRE TO PURSUE IN vrn,w OF THE REPLIES. 

BY GOVERNMENT 

Recommendation 

The Committee regret to note that coloured 35 MM film entitled 
"Coffee countr'y''' produced in September, 1966 for increasing sale 
of Indian Coffee within the country and abroad has not yet been 
reduced to 16 MM and dubbed in foreign languages for exhibition 
a~~oad. The Committee desire that necessary steps should be taken 
to have the reduction film prepared and doubbed expeditiously. 

[S. No. 32, Para No. 5.23 of Appendix cf 130th Report] 

Action taken 

This film has been used sufficiently to meet the ends of coffee 
promotion. rt was produced by the Coffee Board at a cost of Rs. 
30,0001- . It was included. in the general circuit of the Films Divi-
sion and exhibited throughout the country in all the major theatres 
of India. This would have otherwise costed the Board about 1.5 
lakhs of rupees, which has been saved as a result of its inclusion in 
the general circuit of the Films Division. A print of the film has 
bee~ presented to the International Coffee Organisation and the 
fil~ has been shown through television at International Exhibitions 
in Delhi. 

It is now felt that since the film made h. 1966 has already been 
s1:1fficiently used, and there have been several developments there-
after a new colour film with an export slant is proposed to 'be pro-
duced in foreign languages, mainly for exhibition abroad. 

_'\I 



CHAPTER IV 
RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH 

HA VE NOT BEEN ACCEPTED BY THE COMMITTEE AND 
WHICH REQUIRE REITERATION 

Recommendation 

The Committee recommend that pool agency and curing estab-
lishments should be taken over forthwith and no labour saving 
devices like introduction of polishing machine should ~ allowed. 

[S. No. 19, Para No. 3.14 of Appendix of 130th T:eport] 

Action taken 
It may not be advisable to separate curing and pool agency 

functions. Taking over of the curing establishments will amount 
to nationalisation of the coffee curing industry. Even if Govern-
ment decides to nationalise, it will have to be done in a phased 
manner. The Coffee Board has no resources of its own, and the 
entire compensation will have to be met from out of the C.F .T. 
Apart from the present economic situathn of the country, whether 
the nationalisation is necessary has to be gone· into. In view of the 
increasing production of coffee, there is scope fo r one or two ad-
ditional coffee curing works to come U}J, and the Coffee Board is 
trying for the organisation of the curing works in the co-operative 
sector. 

[Ministry of Commerce O.M. No. 10(16) / 74-Plant (B) dated 
16-11-19'74] 

Recommend'ation 
Since its inception, no evaluation has been made of the working 

of the Coffee Board. It is desirable that the working of the Board 
should be evaluated by an independent expert comm1ss10n to 
assess how far the BoaTd has fulfilled the objectives and to suggest 
improvements for future. 

[S. No. 46, Para No. 7.16 of Appendix of 130th Report] 
Action taken 

Government have had already an Official Committee to review 
the working. Government will take appr opriate steps for a perio-
dical appraisal of the working of the Coffee Board. 

[Ministry of Commerce O.M. No. 10(16) / 74-Plant (B) dated 
16-11-1974] 
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CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
GOVERNMENT HA VE FURNISHED INTERIM REPLIES 

2.45. The Committee regret to obser··e that the Coffee Develop-
ment Plant launched towards the close of 1956-57 with emp!'J.asis 'm 
bringing out the potentialities of the small holdings has not helped 
small growers to the desired extent as will be seen from the follow-
ing:-
~ - -

(i) The facility of loans under the scheme of the hire purcha·se 
of equipment and replantation has been maue available 
even to large growers who may not merit such assistance 
and who can afford to borrow from market at higher 
rates of interest 

(ii) Out of total loan of Rs. 507.36 lakhs disbursed upto 1972-73 
an amount of more than 50 per cent is accounted fi:-r 
by hire purchase of equipment and machi~ry scheme. 
Out of the amount of Rs. 261.95 lakhs (total 77892 
hectares) given under this scheme, the small growers 
received only Rs. 159.95 lakhs whilst the large growers 
(58561 hectares) Rs. 102 lakhs. According to the Sub-
Committee appointed by the Board to study the problems 
of small growers more enlightened among the planters 
benefit more by such assistance, while those in small grow-
ers category accounting for 97 per cent of the total regis-
tered growers have to carry on by and large on their own. 
It has been admitted by the Board that there has been diffi-
culty even in organising cooperatives to provide custom 
service in equipment like sprinkler to the small growers 
who cannot themselves afford to go in for this compara-
tively costly item. 

(iii) Out of total area of 1,20',000 acres requmng replantation 
according to the Boa:rd's estimate in 1964, the replanting 
loan scheme covered only an area of 3,478 acres. Accord-
ing to the Board's estimate an area of 55,000 acres has 
been replanted so far by the growers themselves or with 
assistance from other sources. 
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(iv) Out of the total amount of Rs. 53.57 lakhs sanctioned 
under replanting scheme ' started in 1968-69 the large 
growers received as much as Rs. 36.6,3 lakhs and small 
growers only Rs. 16.94 lakhs. 

(v) Under the Intensive Cultivation Scheme startoo in 1956-57 
particularly for small growers, only loans of Rs. 100.68 
lakhs have been disbursed during the period of 16 years. 
Out of total planted area of 1,47,260 acres belonging to 
the registered small holders only area of 14,965 (10.8 per 
cent) acres has been covered under the scheme during the 
period of 16 years. The target proposed for the Fifth 
Plan is 5,000 acres involving a total outlay of Rs. 91 lakhs. 
The slow progress of the scheme, the Committee under-
stand, is due to the fact that these loans are advanced 
against the mortgage of immovable property. The ham:li-
cap of the small growers is his prior indebtedness and 
difficulty in producing documents to establish his legal 
title. The provision made by the Board to permit the 
borrower to utilise upto 30 per cent of the loan for dis-
charge of prior debt has often proved inadequate. 

(vi) For repayment of loans, the small growers enjoy a 
meagre concession of only ~ per cent in the rate of 
intere.,st as compared with large growers. The large 
growers are charged net rate of interest of n per cent 
and the small growers 7;1 per cent. It has been ·stated 
that it is not desirable to charge a higher rate of interest 
on the loans advancoo to large growers on the analogy 
of the approach adopted by commercial banks or other 
financial institutions as such an approach on the part of 
the Board is most likely to defeat the purpose for which 
the plan was launched. The Committee are unable to 
agree to this. 

[S. No. 13, Para No. 2.45 of Appendix of 130th Report] 
Action Taken 

The Coffee Board bas been asked to examine these recommen-
dations thoroughly and submit proposals for incorporating certain 
changes in the schemes, wherever necessary., so that these are made 
more attractive to the small growers. The proposals when received 
from the Board, will be considered by Government in order to see 
w'.1a~; changes in the Coffee Board Schemes are requiroo to be made. 

[Ministry of Commerce O.M. No. 10(16) / 74--Plant (B) dated 
16-4-19-74] 



55 
Recommendation 

The Committee are dissatisfied with the working of the Coffee 
Development Plan. Although the area under cultivation of small 
growers (77,892 hectares) at present is larger than that of large 
growers (58,561 hectares) their total production of coffee is still 
less than that of large growers. It is possible that this is so because 
small growers have not received adequate attention. During the 
year 1970-71 average yield per hectare was as low as 647.42 kg. in 
case of small holding as agaim;t 1021.19 kg. in case ·of large hold-
ings. In order that the Development Plan should have the desired 
impact on increasing the prcductivity of the small growers, the 
Committee strongly feel that the Development Plan needs re-

, orientation. The Committee desire that action may b.e taken on 
the following lines:-

(i) Sufficient funds should b~ made available for assistance to 
the small growers at more liberal terms of repayment 
with higher percentage of subsidy. 

(ii) Large growers who can afford to borrow from commer-
cial banks should either be discouraged from the Develop-
ment loan schemes or charged the market rate of inter-
est. 

(iii) The Board should with active co-operation of the State 
Governments encourage ·.;etting up of co-operatives of 
small growers which has not been done very much so far 
as that they may have the benefit of machinery and 
equipment which individual small growers cannot afford 
to purchase. 

[S. No. 14, Para No. 2.46 of Appendix of 130th Report] 

Action Taken 

The Coffee Board has been asked to examine these recommenda-
tions thoroughly and submit proposals for incotporating certain 
changes in the Schemes, wherever necessary, so that these are made 
more attractive to the small growers. The proposals when received 
from the Board, will be considered by the Government in order to 
see what changes in the Coffee Boatd Schemes are required to be 
made. ' 

[Ministry of Commerce O.M. No. 10(16)/74-Plants (B) dated 
26-4-1974] 



Recommendation 

A loan of Rs. 1 lakh paid to a Coffee Processing and Co-operative 
Society during 1964-65 for expansion of its curing and other facilities 
wa~ repaid by the society promptly. But proposal to grant similar 
wans to two cooperative societies during 1973-74 wa .. :; dropped as a 
result of drastic cut in funds by Government on the Budget grant. 
The Committee are anxious that cooperative sector should be en-
couraged to undertake or expand processing and curing of coffee 
and should not be denied financial assi·stance by the Board. The 
Committee desire that the requests ·a f the Societies should be 
considered during the financial year 1974-75. 

[S. No. 16, Para No. 2.54 of Appendix of 130th Report] 

Action Taken 

The Coffee Board has been aske·d to examine the matter and 
submit proposals for Government'·;;; consideration immediately. The 
proposals when received from the Board, will be considered by 
Government. 

[Ministry of Commerce O.M. No. 10(16)/74-Plants (B) dated 
16-11-'/4] 

Recommendation 

The present system of exporting coffee through private trade is 
fraught with manipulations by exporters by inter-locking capital 
with marketing .and blending firms abroad. In rase of exports to 
East European countries the Coffee Board have from 1972 made 
certain sales directly . and going through State Trading Corporation. 
The Committee strongly recommend that the Board <should canalise 
the entire expoirt through the Coffee Board instead of p;:ivate chan-
nels. Besides, they should also explore the possibilities of opening 
coffee depots for retail sale abroad. For prop~ganda purpose they 
should combine their efforts with that of Tea Boar d. 

[S. No. 22, Para No. 343 of Appendix of 130.th Report] 

Action Taken 

(i) Every efforts will be made to increase exports to the exis-
ting buyers and explore new markets. 

Exports during the fiscal year 1973-74 amount to 52,057 ton-
nes valued at Rs. 45 .58 crores, as against i:'Q ,856 tonnes 
valued at Rs. 32.93 era.r es during 1972-73 and 35,695 ton-
nes valued at Rs. 22.01 era.res during 1971-72. 
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The Coffee Board has already been making attempts to. get 
retail prices and wholesale prices of coffee in some of the 
important consuming countries through the help _ ~ the 
Indian Representatives abroad. This matter is being 
actively pursued. 

(ii) The recommendation that the Coffee Board should 
canalise the entire exports through the Coffee Board ins-
tead of private channels will have to be examined in de-
tail in order to see how far it can be implemented, es-
pecially in the context of the present economy of the 
country and also in the light of maximising utilisation of 
available agencies like the STC branch offices abroad. A 
cost project analysis of the proposal will have to. be work-
ed out and the Board will examine this question in depth. 
The market for Tea & Coffee over-lap and they being 
rival beverages combined propaganda efforts will in the 
view of the Coffee Bo,ard be counterproductive. Govern-
ment agree with this view. 

[Ministry of Commerce O.M. No. 10(16) / 74--Plant (B) dated 
16-4-1974] 
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Department 
Concerned 

3 

Commerce 
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Cone! usions/Recommendations 

4 

The Committee note that the Coffee Board have recently initiat-
ed surveys and a comprehensive target plan will be drawn up for 
expansion of areas under coffee. Considering the fact that the scope 
for export of coffee has increased with the expiry of the agreement 
which had imposed restrictio1ns on the member countries of the 
international Coffee Organisation and, that internal consumption 
of coffee has also gone up, the Committee trust that a realistic plan 
for the expansion of coffee in all the suitable regions would be fina-
lised expeditiou.sly on the basis of the findings of the surveys now 
in progress. The Committee would like to be informed of the out-
cor.ne. 

The concentration of coffee plantation fr1 one or two regions is 
fraught with the risk of attack of pests and destruction of substan-
tial portion of the crop, as had happened in Ceylon. In the opinion 
of the Committee, it is therefore necessary that coffee production 
should be distributed in all suitable .::ireas hke Andhra, Assam, West 
Bengal, Tripura, Andaman, etc. and the process should start imme-
diately . 

Vl co 
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The Co.rnmittee note that various schemes have been proposed for 
the development of coffee in Andhra Pradesh. The Committee 
trusts that in the new schemes that may be evolved for the expan-
sion of coffee cultivation care would be taken to see that the small 
sector is. given every encouragement, and indeed schemes are so 
geared as to1 make it possible for small holdings to develop and ex-
pand . The Committee would .await a further report on the prog-
ress of th.e schemes proposed in Andhra Pradesh . 

In tnis context, the Committee would also like to be apprised of 
the specific steps taken by the Ministry of Hoime Affairs to encourage 
(Workers Cooperatives) coffee cultivation in the tribal areas . The 
Ministry would, no doubt, ensure that the t.fibals are not in any way 
allowed to be exploited by the traders and middle men. The Com-
mittee would suggest that coiffee cultivation in such area should be 
entrusted to Workers Cooperatives. 

While the Committee note the efforts being made to formulate 
schemes for coffee cultivation in Assam &nd Oriss:i. , they are not 
happy about the lack 01f enthusiasm on the part of the West Ben£5al 
Government to introduce coffee into the State for commercial cul-
tivation. The Committee note that the Coffee Board would be con-
ducting a fresh survey and submit a report on the suitability of land 
in West Bengal for Coffee cultivation so that the State Government 
could be per suaded to take up commercial cultivation of coffee. 
The Committee suggest that this fresh survey should be completed 
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expeditiously and further vigoro1us steps raken in the light of the 
results of the survey. 

The Committee very ·much regret that their recommendabons 
for making the Coffee Development Plan attractive to small grow-
ers has not been acted upon with the necessary promptitude. In 
view of the fact that the small coffee g:o1wers suffer from a numoer 
of handicaps such as prohibitive cost of machinery and equipment, 
lack of water resources on the plantation, difficulties often faced in 
obtaining institutional. finance, his prior indebtedness, etc., the Com-
mittee would desire that their recommendations in this regc:i.rd 
should be given effect to as expeditiously as possible. 

Referring to the dropping of a proposal to grant loans to two co-
operative so,cieties during 1973-74 due to lack of funds, the Com-
mittee had observed that the cooperative sector should be encour-
aged to undertake or expand processing and curing of coffee and 
should not be denied financial assistance by the Board. The Com-
mittee note that the Coffee Board has been asked to examine this 
recommendation and submit proposals. The Committee may be ap-
prised in due course of the propo1sals and the specific steps taken to 
encourage the processing and curing of coffee in the cooperative 
sector. 

While the Committee note that, in pursuance of their recom-

0\ 
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mendation, suitable changes are being made in the structure o,f the 
Coffee Board and increased representation of consumers in the 
Board and its Committees are being provided by amending the 
Coffee Rules, the Committee desire that this should be given effect 
to immediately under advice to the committee. This should be re-
flected in the Annual Report of the Ministry. 

The Committee note that in respect of payment . of remuneration 
to pool agents, it has been dec]ded, on the b:i.sis of an eMlier study 
made in this regard, to make a pro1vision for 1972-73 and 1973-74 
based on the average return paid to .the curers during the pre-
vious three ·seasons (1969-70, 1970-71 and 1971-72) instead of allow-
ing 1 per cent remuneration on the ultimate return to the 
planters in each season and tha t a new cost study is now in progress 
in regard to the fixation o,f remuneration from the 1974-75 season 
onwards. The Committee desire that the new cost study should be 
expedited and the Committee informed about the final decision 
taken by Government in this regard. 

The Committee reiterate that their recommendation to tRke over 
the pool agency and curing works. should be examined expeditiously 
in all its aspects before arriving at a decision. The Committee would 
like this examination to be completed very expeditiously and would 
like to see the detailed report of the examination carried out. 

The Committee are most unhappy that no concrete action ap-
pears to have beeri taken so far on thei r r eco.mmendation to canalise 
the export of coffee through the Coffee Board instead of private 
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channels, ev.en though their Report had be.en presented as early as 
in April, 1974. The Committee insist that the recommendation be 
processed immediately and final o.utcome reported to the Committee 
within three months. 

The Committee desire that the proposed analysis of the cost of 
production of the four instant coffee factories should be conducted 
urgently and if the results o,f the analysis warrant it, steps should 
be taken without delay to regulate the prices accordingly. The Com-
mittee would await a further detailed report in this regard. This 
should be reflected in this Annual Report of the Minis try. 

The Committee desire that the question of establishing an ins-
tant coffee plant in the joint sector should be decided without fur-
ther loss of time. 

The Comm:itte note that the Coffee Board has recently enlarged 
the scope of its training programmes at the Central Coffee Research 
InstTfute to step up and improve the management capacity and 
technical co.mpetence of the proprietary small holdings by training 
young farmers· in commercial and technical aspects of coffee culture 
and would like to be apprised of the progress made in this regard. 

The Committee had expressed the view that research projects 
should be followed up vigorously so that the benefits accruing from 
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such projects ar e not frittered away but channelised properly for 
commercial expansion. Since the potentiality for the commercial 
exploitatio;11 of coffee in the Andaman and Nicobar Islands h as been 
established and development of coffee in the Island w ould also 
help to develop the Islands and provide gainful employment for 
the tribals in the Islands, the Committee would urge Government 
to pursue the question of commercial expan5ion of coffee in the 
islands vigorously. This should be reflected in the Annual Report 
of the Ministry. 

The Committee regret to note that the responsibility for the fail-
ure o.f officers in not getting an encroachment on the land purchased 
for the Research Station, Chetali, vacated has not been fixed so far. 
This is a ·very old matter, the encroachment haviiig taken place in 
1957. The Ministry and Coffee Board should have pursued the & 
matter with much greater vigour. The Committee desire that this 
should be finalised forthwith and a further report submitted t0i the 
Committee immediately. The question of disciplinary action should 
be pursued vigorously and finalised. 

Commenting on the very meagre grants paid by the Board for 
labo;ur welfare measures, the Committee had recommended that 
Government should increase the grant sub-stantially on a per capita 
basis. The Committee note that their recommendations for increas-
ing the grant for labour welfare measures substantially on a per 
capita basis has been accepted by Government, and will be imple-
mented to the extent feasible . The Committee would, however , like 
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to know the extent to which such grants have been increased im-
mediately. 

While the Committee note the steps proposed to be taken for the 
improvement of the lot o1f the workers, they desire that these pro-
posals should be processed very expeditiously. The Committee also 
note that the recommendations of a Committee constituted by the 
Karnataka Government to consider whether the work performed by 
the Coffee curing Establishments is seasonal or not is ah'o awaited. 
The Committee would like to be informed of the recommendations 
of this Committee and the action taken thereon as early as possible. 

The Committee are not happy with the reply of Government and 
desire that the working of the Coffee Board should be evaluated 
forthwith by an independent expert commission and suitable action 
taken t0i improve the working of the Coffee B~ard on the basis of 
the recommendations of the Commission. 
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Sl.N0. Name of Agent SI.No. Name of Agent 

WEST BENGAL '31. Lakshmi Book Store, 

21. Grantholoka, 
5/r, Ambica Mookhcrjee Road, 

421 Muoicipal Market, 
Janpatb, New Delhi. 

Belgharia, 24-Parganaa. 33. Bahrce Brothers, 

W. New Mao & Company Ltd,, 
188, Lajpat Rai Market, 

22. Delhi-6. 
3, Old Court House Street, 
Cakutta. 34. Jayna Book Depot, 

Firma K. L. Mukhopadhyay, 
Chhaparwala Kuan, 

,23. 
~r-A, Banchbaram Akrur Lane, 

Karol Bagb, New Delhi. 

alcutta-12. 3,. Oxford Book & Stationery Co., 
Mrs. Manimala, Buys & Sella, 

Scindia House, Connaught Place, 
:;i4. New I;>elhi. , 

128, Bow Bazar Street, 
Calcutta-12. 36. People's Publishing House, 

M/s. Mukerji Book House, 
Rani Jhansi Road, 

2,. · New Delhi. 
Book .Seller, SB, Duff Lane, 
Calcutta. 37, The United Book Agency, 

48, Amrit Kaur Market, 
DELHI Pahar Ganj, 

New Delhi. 
26. Jain Rook Agency, 38. Hind Book House, C<;mnaught Place, New Delhi. 82, Janpath, New Delhi. 
27. Sat N!ll'ain & Sons, 39, Book Well, 3141, Mohd. Ali Bazar, 

Mori Gate, Delhi. 4, Sant Nirankari Colony, 
Kingsway Camp, 

18. Atma Ram & So.is, Delhi-9. 
Kashniere Gate, Delni-6, 

40. M/s. Saini Law Publishing Co 
29. J.M . .Taina & Brothers, 1899, Chandni Chowk, 

Mori Gate, Delhi. Delhi. 

30. The Central News Agency, 
23/90, Connaught Place, 
New Delhi. 

MANIPUR 

41. Shri N. Chaob Singh, 
31. The English Book Store, News~nt1 ' 

7-L, Connaught Circua, Ram Paul High School Annexe• 
New_Delhi. ImphaL-MANIPUR. 
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